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CENThpL ADIIINISTrATIVE TRIBUNAL 

'JuJAHATI BrNCHGUjJAHATI.5 

ORIGINAL APPLICTION NO. 

.Applicant. 

ye r su $ 

Union of India & Ors . 	 . . , * S S0 	 Respondents. 

For the Pplicant(s) 	 k 	j1,LJ 

F or the Re span den ts. 	. 	•. ,"o 	

•gr, 	 Vi 

NOTES OF 111 RFispy 	DATE 	 D_RD_ER_, 	---_-" 
..... . 

.. .................. 

ç.12.o0 Present : Hon'ble Mr. Justice 

D.N.Choihury, 	Vice- 
I  

Chairman. 

I- 

Mr. B.K.Sharma, learned Sr. 

counsel for the applicant and Dr. 
* 	B.P.Todj, learned counsel for the 

respondents. 

Admit. Isue notice. Call for 

the records. Returnable by four weeks. 

I ..

. •, List on 9.1.2001 for further orders. 4 	•. 	 4 	 . 

Also herd Mr. B K Sharma, 

, learned Sr counse] for the applicant 

for interim direction. Dr. B.P.Todi, 
1 learned counsel for the respondents 

vehemently opposes the prayer and prays 

for sometime to file objection in 

writing. 

issue notide on the respondents 

t as to why the impugned order No. F.7-
l(5-D) 	2000-KvS. 	(E.III).. .-te- 

• 	 .300..11.2000 pertaining to the appicant 
• 	

D .N . Prasad at serial No. .) shall not be 
) 	 . suspended. 	Notice . Returnable 	on 

I/I- 	 . 	 9.1.2001. 

In the meantime the opeation of 

the aforesaid order so-far relatable to 

the applicant D.N.Prasad is concerned 

shall remain suspended. 

&L1 

:- 	 trd 
	 - . Viirman 

I 	T' 
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v 
10.1.2001 

O.A. 431/2000 

Four weeks time allowed for filing 

of wi4tten sttethent-bn the --präy&ra of W. B. 

Dutta •Das on behalf ol Dr B.P. Todi learned 

counsel for the KVS. List it on 12.2.01 for 

orders. 

Vice-Chairman 

nkm 

1vo 	s. 

9cc) 

14 2 2001 Written 	statement has been 	d4wo 

weeks 	time 	allowed 	to the 	applicént 	to 	die 

rejoil-ider, 	i1 	any. 	List 	tor orders on 2.3.01. 

Vice-Chairman 

nkm xzkgi hR*XbUCft *  

xk±z 	x2*x* t 

5.3.01 Written statement 
/ 

iiasbeen filed. 	/ 
List on 28.3.01 to enable the apthant 	I to file rejoiniez. 

Vice-Chairman - 

Tyto1 a,4i 

'4-: -
4p  

. 

1,7 

&Q- Ct6 	 jj1 

J1ftt!O1  

28.3.2001 	. 	Written 	statement 	has 	been 

filed. 	The, 	applicant 	may 	file 

rejoinder, if any, within three weeks 

from today. List for orders on 25.4.01. 

•0 	
H- 

Vice-Chairman 

nkm 
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24.8.01 
- 

mb 
30.8.01 

\by 	mb 

269.Ol. 

2609.01 

0.A.431 of 2000 

Order of thTrijin1 - 

Mr,M.Chanda learned counsel has 
sunitted that he aarso rócantly engaged 
in the matter and requirs some more 
time • Mr.S,.Sarma learned counsel for 
the respondents also seeks adjourrnnents 
to obtain necessary instructions. 
on 24,8.01 for hearing.. • _ 

Vicei.Chajan 

• 	List on 30/8/01 as prayed for learned 

ooun3el for thp applicant for hearing. 

'Vjjrman 

List On 26/9/01 to enable the respondents 

to Obtain necessary instructions. 

Vice'Chajrrrjj I 

Admit.Ca11 ±or 	records. The 

respondents are oyred to file written 

:statementwithjone month. 

ist on 2y11.01 for written statemenu 

-t and fury1r order. 

Vie 

Prayer has been made on behalf of 
the respondents by Mrs N.D.Goswazaj 

fOr adjournment. Mr S.Sarma,learned 
counsel for the applicant has no 
objection. 

List on 5.10.01 for hearing. 

Vice-Chairman 

oftheReg1tryDate  

Ii.s.oi 

10 

/ 
/ 
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Note3 of the Reitry 

trd 

jj / 1M41 / 

/4-c( riQ& c6.Iia lLoe 
- 	18.5.01 

dh1. /o of. 

 No. 431 of 2000 

Order of the Tribuna' 

Three weeks time a-11owed to the 

applicant 	to 	file ,rejoindr'...' to the 

written 	statement, 	filed 	by 	the 

respondents. 

List on 	18.5.01 for further 

order. 

Vice-Chairman 

Written statement has been filed, 

Mr S.Sarma,learned counsel for the 

applicant prays for two weeks time to 

file rejoinder. The written statement 

is not in the record. Office to place 

it on record, 

List on 1.6.01 for rejoinder and 
further order. 

4.. - 

25.4.01 

O.A.

10  

bL 

- J..; 

pg 

1.6.20 

bb 

25.07.( 

Member 

rThe case is ready as regards plead-

ing though time was granted to the appli-

cant for filing of tejoinder. '* 

List the case for hearing on 

25-7-20010: 

ViceChairman.. 

Stand over on the prayer of the 1earrd. 

counaal for the applicant, 

List on 01-08-2001 for hearing. 
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21.11.2001 

l 

0.A. 431 Of 2000 
	 1' 

Notes of t1eJRegistry 	Date OrdëroftheTrjburial 

Mr,S.Sarma learned counsel for the 

Respondents submits that this is the 
transfer mttèr and there is some deve1op 

ménts in the matter. Mr.S.Sarma learned 

counsel prays for adjourment e  List on 

i6.;OMO1: The interim order dated 81210 

shall continue 

ftL 
• 	 Member 

Request has been made on behalf of th9 

repondents Poradjourament. Prayer accepted 

List on 21.11.2001 for hearing. 	I 

Menber 

Onxxx xMCxaxr kxn 

ri' 	±itx 	xrM 	 sx Lsx 

Office to show the name of Mr M. 

Chanda in place of Dr. B.P. Todi as the learned 

• counsel for the respondents. List the matter for 

hearing on 23.11.01. 

nk m 

23.11.01 

ira 

Vice-C hair m an 

On the prayer of Mr...K.Sharrna learneØ.-

counsel for the respondents case is 

adjournd to 28.11.01 for hearinç. 

"/1cE-hairman 
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11.1204 2001 

O.A. 431/2000 

unal 

• 	Mr S.Sarma,learned counsel for the 

applicant prays for a short adjournment 

-: for personal reasons. Mr M.Chanda, learned 

corisel for the respondents has no 

objection. Prayer allowed. 

List on 11.12.2001 for heariflg. 

I 	I 

Member 

-, 	None is present for the applicant. 

List the case again for hearing on 16.1,20. 

Member (A) 

\o 

ç 

(0- 	 ' 

I' 

bb 

16.1 .2002 Heard learned counsel for the parties. 
Bearing concluded. Judgunt delivered in open 
court, kept in separate sheets. The applicati 
on 	disposed of in terms of the order. No 
order as to costs. 

Vice-Chairman 
pg 
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CLNTRAL ADMINISIT 	TRIBUiqAL  GUWAjj BENCH 

Original ?ppjcatj0 No 1  431 of 2000. 

	

Date of 	 8i0h.  

Sri Doodh Nath prasad 	
Pet i±ioner(S) 

for the 
Versus 	 Petjto9r(s) 

-

Union  

Sri. M.Chanda 

R€3poden) 

TH HONBL.E 	. JUSTE D.N.c0jty, VICE CIRM. 
THE H JEL 

1. Whethe Reporters of local pers may be 
aliowpd to see the ? 

2 To Le referred t the Reporter or not ? 	

/ Wheth their Lordship8 wish to see the 
fair copy of the 

Jumeflt?( Whether 
the Judgment is to be circulated to the other Benches 

	? 	N 
Judgmt delivered by Hon'ble • V1ce..Chairm. 



CENTRAL ADMINISTRATIVE TR I BUNAL • GUWAHATI BENCH. 

Original ippliCation No. 431 of 2000. 

Date of order : This the 16th Day of January. 2002. 

The Hon'ble Mr Justice D.N.Chowdhury.ViCe-Chairlflafl. 

Sri Doodh Nath prasad, 
son of late Sarjoo Prasad, 
postGraduate Teacher in Hindi. 
Kendriya Vidyalaya, Narengi. 
.Guwahati-27 (Assam). 	 . . . Applicant 

By Advocate Sri u.K.Nair. 

Versus 

Union of India, 
represented through the Secretary. 
• Department of Education under Ministry 
of Human Resources Development, 
Govt • of India, Shastri Bhawafl. 
New Delhi-i. 

The Kendtiya Vidyalaya Sangathan s, 

represented by its Deputy Commissioner. 
and Secretary. 18, institutional Area, 
Shaheed Jeet Singh Marg. 
New I)elhi-16. 

The Assistant Commissioner. 	- 
Kendriya Vidyalaya Sangathan, 
Gublahati Region, Maligaon, 
Ouwahatl-12. 

The Bducation officer, 
Kendriya Vidyalaya Sangathan(HQ), 
18. Institutional Area. 
shaheed Jeet Singh Marg, 

• 	 New Delhi-16. 

The principal, 
Kendriya Vidyalaya. 
Narengi. P.O. Satgaon. 
Guwahati-27. 	 . 	. . . Respondents. 

By Advocate Sri M .Chanda. 

CHOWDHURY J.(V.C) 

in accordance with the provisions contained in 

paragraph 10(1) and 10(3) of the Transfer Guide lines 

the Kendriya Vidyalaya authority transferred a number 

of post Graduate Teachers (Hindi) on request with immediate 

effect. In the list the name of the applicant also appears 

contd . .2 
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indicating his transfer from Narengi to Vaanasi Cantonment. 

In the application the applicant stated that he made a 

request for his transfer as per the guidelines to Varanasi. 

AS per the transfer guide line in normal course annual 

transfer is to be made during the summer vacation. The 

transfer order did not take effect in summer vacation and 

accordingly the applicant made a request to the Commissioner. 

Kendriya Vidyalaya Sangathan for cancellation of transfer 

order dated 30.11.2000 vide application dated 6.11.2000 

In that application it was mentioned that he Was expecting 

the transfer order in the summer vacation 2000 but till 

the date of application the same was not materialised. in 

the meanwhile his daughter was undergoing studies of B.A. 

part -II under Gauhati University and his son was a student 

of Class X of Kendriya Vidyalaya Narengi and if the transfer 

effects in the mid academic session it would effect the 

studies of his children and accordingly prayed for cancella- 

tion of the transfer order • The order of transfer is now 

assailed in the application as arbitrary and violative of 

the transfer guidelines. In the application the applicant 

also prayed for a direction on the respondents for 

granting him the benefit of D.A for extended period or 

in the alternative the salary of the post of Principal. Ky, 

Kimin and foe a further direction for release of the 

salary for the periods from 30.10.99 to 18.11.99 and 

4.1.2000 to 15.1.2000. It may be mentioned here that the 

applicant Was temporarily deputed to Kendriya Vidyalaya, 

Kirnin, Arunachal Pradesh to act as a Principal vide order 

dated 28.9.99 for a period of six months or till a regular 

Principal joins whicheverw6s, earlier With all benefits of 

and D.A. The applicant submitted representation to 

KVS authorities for cancellation of the said order 

contd • .3 
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on personal ground. The KVS authorities did not accede_ to 

it • The applicant moved this Tribunal by way of O..A.370/99. 

By order dated 18.11.99 the said application was disposed 

of allowing the applicant to remain in his present place 

till 3.1.2 000 and in the said order the applicant was 

directed to join in his new place of posting by 3.1.2000. 

The applicant did not however join within the time specified. 
he 

Inateadpreferred .  another .0.A. which was registered and 

numbered as 0 .A.434j99. By order dated 10.1 .2000 the said 

O.A.was disposed of directing the applicant to carry out 

the order of transfer within 7 days from the date of passi 
0 

of the order. It was stated that the applicant accordingly 

joined his post on 16.1.2000. The deputation period of the 

applicant as in-charge Principal Was extended until further 

orders and he was ordered to be re lieved from the said 

post only on 30.10.2000. The applicant contended that he 

was entitled for the benefit of D.A for the. extended period 

or otherwise the salary for the post held by the Principal 

attached to the said post in terms of the Government policy. 

The applicant contended that he Was not paid his salary 

from 30.1.99 to 18.11.99 though he was entitled for the 

same. 

MrM.Chanda 1  learned counsel appearing for the 

respondents contested the claim of the applicant and 

contended that the applicant Was transferred on his own 

request. The applicant since did not withdraw his application 

his request was acceded to as per the policy decision. The 

transfer Was made as per his own choice. 

Mr U.K.t4air, learned counsel appearing for the 

applicant assailing the order of transfer submitted that in 

the instant case the respondents authority committed an 
and 

illegality by transferring the applicant in an unexpactedodt 

contd • .4 
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tiMe contrry to its professed norms • No transfer as per the acce-
a tanuard 

ptedZ. were to be made after 31st August so that the educational 
were 

careers 	not affected. Citing paragraph 6 of the transfer 

policy the learned counsel submitted that excepting the 

reasons mentioned in para 6, no other transfers re perm.t-

ssible and therefore the request transfer on the face 

of the policy was not sustainable in law. Mr Chanda, learned 

counsel for the respondents further submitted that the 

respondents authority acted bonafide and given reedence 

as per the request made by the teachers and accordingly 

the transfer order was issued. Paragraph 6 of the transfer 

guideline are only guidelines and required to be followed 

as far as possible. He also submitted that the temporary 

transfer is meant for 180 days or less. D.A is admissible 

only upto 6 months of the order and it is not admissible. 

after 6 months of the transfer order. Similarly, no 

illegality was committed by the respondents in not paying 

the salary for, the period from 30.10.99 to 18.11.99 and 

from 4.1 .2000 to 15 .1.2000 in the absence of any leave 

application. The applicant since did not attend to his 

duties there vas no obligation on the part of the respondents 

to pay the salary to the applicant. In normal course an 

employee is entitled to salary and in the instant case the 

applicant Was allowed time to join by the Tribunal itself. 

In the circumstances it cannot be said that the applicant Was 

not at all entitled for the salary. 

4. 	Considering the facts and circumstances of the case 2  

I however leave the entire matter to be decided by the - 

authorities to regularise the absence, if necessary by 

taking aid of the leave rules. So also the ground assigned 

by the applicant for withdrwal of his transfer application 

cannot be said to be absur'd , The applicant required acme 

time for coletion of the education of his children. 

contd..5 
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in my view it would be appropriate for the applicant to 

make a detail representation before the authority narrating 

his case for continuance in the present place of posting 

till completion of education of his ch1dren and if such 

representation is made the authority shall consider the 

same in the right perspective and as per law.  The applicant 

in his representation may also raise those grievances as 

to the benefit of grantingfl.A for the extended period 

or in alternative the salary of the post of Principal 

attached to the said post and the salary for the period 

from 30.10.99 to 18.11.99 and from 4.1.2000 to 15.1.2000. 

if such sepresentation is made narrating all the grievances 

t'h respondents are directed to consider the same as 

expeditiously as possible. The.applcant is directed to 

maë representation within 4 weeks from today and the 

respondents are also directed to consider the same and 

pass necessary order preferably within 3 months from the 

date of receipt of the representation. Till, completion of 

the aforesaid exercise the tranáfer order dated 30.11.2000 

shall not be given effect to. 

With these the application 'stands dispoáed of. 

There shall, however 1  be no order as to costs. 

D.N .CHOWDMURY 
) 

VICE CHAIRMM 

Im 



INTl_NTRAL ADNISTRATIVETRIAL 

GLWAIIATI BENCH: GUAHATI 
01- 

---s- - 
( An application under Sect ion 19 of the 

Administrative ACtbunal Act,1984) 

-1, 

	

	 0 .i • NO. . . . . . . . . . . . . ./2000. 
\ 

Doodh Nth Prasad. 	/ 

\0t\ 	 ...... Applicant. 

-. 	•' 	
Vs 

' 
fhe..Uion of India and ors.(K.,V.$.) 

...... Respondents. 

INU 

Sl.No. Particulars page No. 

 Application with verification i 	12 

 Deputation Order (Ann_I) 

 Annexure —2 

 Annexure - 3 1 	, 

 Annexure - 4 1 17-  

 Annexure 

 Annexure - 5 19 

 Annexure - 7(Transfer guidelines) 	o-)27 

 Annexure - 8(L.ettr for D.A.) 

 Annexure - 9 2-S 

 Annexure —J.O(Impugned Order) 

 Annexure—J.1(Representation) 



H 	 * 
IN  THE GiNTRAL ADMINI$TRATIVE TRIBUiAL 

GL?MHATI 	; GUWAHAT 

0 • A • No. • . . • . . . . • • , . • . /2ooO 	
/ 

BETWEEN:- 	 I 
Sri. Doodb Nath Prasad, 

• 	 Sb. (late) Sarj 00 P ras ad, 	 - 

Post Graduate  Teacher(P.G.T.)in Hindi, 

resident of Kenidriya Vidyalaya,Narang, 

Guwahati 27(Assarn) and at present 

working as I/C. Principal, in Kendriya.. 

Vldyalaya, KIMIN (Arunachal Pradesh). 

•.... App.L].cant. 

-Vs.. 

1. The Lkion of India, 	- 

Represented through the Seretary, 

Department of Educat ion under Ministry 

of Human Resources and Deveiopmnt 

(M.H.R.D.), Govt. of India, 

Shastrj Bawan, New Delhi 	J.. 

2. The Kendriya Vidyalaya Sangathan, 

Represented by its Deputy Coirtntssioner, 

and Secretary, 18,Institutiona1 Area•, 

Shaheed Jeet Singb Marg,New Dethi_16.:' 

• • 	 3. TheAssistant ConnLssioner, 

Kendriya Vidyalaya Sangathan, 

Gaubati Region, Maligaon,Gauhati - 12. 

4. 	The Education Officer, 	
• 

Kendriya Vtdyalaya Sangathan,(HQ.),. 

18, InstLtutinal Area, Shabeed .Jeet 

• 	Singh Marg, New Delhi 	16. 

S 	 S  

, I 



The Principal, 

Kendriya Vidyalaya,Narangi, 

EQ.:- Satgaon, Gaubati - 27. 

(Assam). 	 - 

Respondents. 

DETAILS OF APPLICATION;- 
Aq 

Particulars of the Order aginst wch the A4çat ion is 

made ;-. 

Transfer Order No.F.71(5D)2000 - KVS(E.III) 

dated 30.11.2000 issued by the Education off icer,Kendriya 

Vidyalaya Sangathan , 18,Institutiona]. Area, Sbahèed JeetSingh 

Marg, New Delhi - 16, whereby transferred the applicant(seriaj 

No.38) from Kendriya Vidyalaya, Nàrangi , Gauhati to Kendrjya 

Vidyalaya, Cantt .,Varansi(U.P.). 

Jurisdjction of the Tribunal:- 

The applicant declares that the puoject matter of the 

order against which be wants redressal is within the jurisdic 

t ion of tbe Tribunal. 

Umitation;- 

The applicant furthe.r declares that the application 

is within the jjmjtat ion period prescribed in Section 21 of 

the Administrative Tribunals Act ,198. 

Facts of the Case:- 

41) 	That the applicant is a citizen of India and at present 

a resedet of the above said lDcalLty and as such be is 

entitiefor all the rights and protections guaranteed by the 

Constitution of India and other laws of the land. 

* 



-.3.- 

	

4.2 	That the, applicant entered into the services of 

Kendriya Vidyalaya sangethan (IN short KVS) in the year 

1969. His initial posting was at Kendriya Vidyalaya,An*arnath 

(k3ombay). Thereafter, he was transferred to many places 

including the hard station at Port Blair. He was transferred 

to North..East RegLn(in short N.E.R.) in the year1  1984. 

preüntjy the applicant is holding the post of Pst Graduate 

Teacher(in short P.G.T.) in ilindi at K.V,Narangj. 

	

4.3 	That the appijcant vide off ice order No.F.I0_4/96_KVS 

- 26 dtd. 28.9.99 was teaorarily deputed to 

endrLya Vidyalaya,KIx1IN (Arunachai. Praoesh) to act as Principal, 

Grade - II, I/C.for a period of six nnth or till a regular, 

Principal Grade - LI joins whichever is aalier with all aenef its 

of T.L/D.A. Since, it was not a regular Posting as Principal 

and tfle applicant has got family problen like, Education of 

his Son and Daughter and thus be made represent at ions to the 

K.V.S.authorit Las for cancellation of the said Order which 

was not acceded to. On being aggrieved , the applicant nove 

the ilon'ble Tribunai appearing in Person by way of O.A. 370/99. 

The lion 'ble Tribunals was pleased to pass an order on the 

said O.A. allowing the applicant to stay at KV.Narangi till 

3.1.2000. The O.A. was disp.sed of with the said order dtd. 

18.11.99 and the sane was not decided on nrits. Since the 

matter was not deciad on the rrrits and the applicant waS 

not aware of the legal niceities, be once again approcd 

this lion'ble Tribunal by filLn 0.11. 434/99 on which notice 

was issued by an order dated 21 Dec'99. lioweve.r the O.A. was 

dismissed by an order dated 10.1.2000 with the direction that 

the applicant must carry out the earlier orer within 7(Seven) 

'aays. 



- 	
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The copies of the office orders 

dated 28.9.99,18.11.99,21.12.99 

and 10.1.2000 are annxe d as 

Mnexures 1,2,3 and 4 respectively. 

4.4. 	That after the aforesaid order, the applicant reported 

fo.r his duty 4 Kendriya Vidyalaya,KIMIN (Arunacha 1 Pradesh) 
44 

and submitted a joining report on 16.1.2000 to the Chairman, 

Vidyalaya 1anagement Coqzpittee(in short V.M.C.). Wbiie be was 

working as a I/C.?rincipal K.V.Kimin , his deputation was 

extended mtili further order byan office order dsted 5/6.7.2000, 

Thus, as ag'ainst the initial - period of six months , on the 

strength it was argued was oefore the Hon'ble Tribunal that 

the applicant Should carry out the Annexure 	I ordr dated 

28.9.99, Same being only for the period o6 VLx months. But 

curiously enough the period o6 deputation of the applicant 

was extended untill f -urthe.r order vide order dated 5/6.7.2000. 

Thus the applicant was put to hard ship. 

The copy of the joining report 

16.1.2000 and order dated 5/6.7.2000 

are annexed as Annexures 5 and 5 

respectively. 

4.5 	That the appLicant states although be. is posted at 

K.V.Kimin in Arunachal Pradesb but be has been receiving his 

salary at K.V.Narangi. Be it further Stated that be has been 

allotted with an official accouniodation at K.V.Narangi wberejn 

his family members reside. is only son is a students of Class 

X in K.V.Narangi and his daughter is a student of B.A. Part) 

under the Gaubati Universl.ty. B.A. course is a three yea rs 

degree course (T.D.C.) of which B.A.part('I) is two years 

duration. The said daughter of the applicant will be appearing 

/ 

II 



in her part—I final Examination, March/APril200./StmLiarl 

his son would be appearing in class X,C.IS.S.E. Board Examination 

to be commenced from 7.3.2001. Because of the post ing of the 

applicant at K.V.Kimin,there had already been disruption in 

the family life of the applicant and his SOO and daughter have 

already sufferred setback in the studies in absence of their 

father. 

4.6 	That there isa system of maaing request for transfer 

and accordingly the applicant by his application dtd.30.12.99 

made a request for his transfer to Varansi at K.V.,B.H.U. and 

K.V, D.L.W. 	• The applicant had made this request in anticipa_ 

tion of his transfer before sumner vacationas per policy 

de cis ion of K. V.5.. Be it stated be re, that the s unine r uacat ion 

of K.V.S. startes from first week of May and cones to end by 

the last weekof June . The applicant was prepared to bear 

the one year loss in education to be sufferted by his daughter 

in case of acceding to his request of transfer. However, the 

applicant was not tranferred during summer vacation and instead 

was sent'to Kimin as narrated above. By now, his daughter has 

entered into the 2nd year of B.A. part—land the B.A.partl 

and ka examination is scheduled to oe held in March/April '2Oo1 

and she will be conpleting her B.A. degree Examination in 

March/April 2002 . Thus, his stay in Gauhati is very much 

essential . So that interest of Education of his daughter 

and son does n9t S uffer. This sit uat ion has been created by 

the K.V.S. authorities theneelves by not acceding to the 

request of the applicant before or during sumner vacation. 

4.7 	That as per the transfer policy formulatad by the K.V.S. 

and circulated by its lette dated 26.3.99,no transfer shall be 

made after 31st August and the annual transfer are required 
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to be made during sumner vacation . In this connection,ciause-

of the transfer guidelines is quoted below. 

' As far as possible, annual transfers may be made 

during sumner vacations. However, no transfer, except those 

on the following grounds shall be made after 31st August: 

I.) On organisational reasons,administrative grounds, 

including transfers made as per ciasse .6. 

it)Transfers on account of death of spouse or 

serious illness when it LS not practicable to 

defer €be transfer tin, next year without 

causing serious danger to the life of the teacher, 

his/her spouse or son/daughter. 

LiL)Mutual transfers as provided in clause9 ,whicb 

runs as- 

Mutual transfers maybe permitted in 

cases of hardship, on satisfaction of the Commissioner butsuch, 

cases will be taken up on coupletion of annual transfers as per.  

clause 8 and conpieted by 30th September." 

The cbpy of the transfer guidelines 

• dtd.26.5.99 is annexed as Annexure 

1.• 

That the applicant baying been deputed as I/C.Principal. 

K.V,KimLn, he Is entitled to D.A. at the rate of Rs.185/_ 

per uay. He has been paid his D.A.for the initial period of 

six months but he has not been paid his D.A. for the extended 

period. He has also been denied Liis D.A. for the period of 

about 15 days when he had gone t.o New Delii from K.V,Kimin 

itself kmate appear in the selection for PrLncipal post corn.. 

prLsirg of written test and interview held on 20.2.2000 and 

:31.3.2000 respectively. Thus, be has nitber been paid D.A. no 

the salary of Principal for theextended period beyond six 

months including the aforesaid 15 days. It will be pertinent 

_4. 	 - 

Ej 
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to mention herein that the post of the Prinicipal,K.V,KLmjn c 

has since been upgraded from GradetI to Grade - I w.e.f. 

10.4.2000. The Lequest of the applicant for his D.A. beyonâ 

the period of Six rzonths has been rejected by the Principal, 

K.V.Narangi.(respondent No.5) who is the drawing and dLsbursing 

officer(D.D.o.) of the applicant. 

The copy of the ietter for D.A. 

advance dtd.17.7.2000 and the 

re is Ct ion endorsed t he re on is anne xe d 

as Annexure -8. 

	

4.9 	That the applicant has been re vérted from K.V ,KLmin 

to K.V,Narangi vioe an office order dtd. 24/30.1.0.2o issued 

by the respondent No.3. However, the applicant has not been 

releas'ed by the ChaiEman,V.IViC.,KV,K1mth and has written to 

the Coninissione.r ,K.V.S,New Delhi, that untili a reliever of 

the applicant is psted,the applicant would not bereleased 

from K.V,Kimn. 

The copy of the order dated 24/30.IO.0 

Is annexed as Annex ure - 9. 

/ 

	

4.10 	That when the matter rests thus , the applicant is now 

surprised to 'come across the inpugned transfer order dtd.30.1I.200 

on 6.12.2000 in the office of the Assistant Commissioner,K.V.$,, 

Gauhati. The copy of the said orde.t is yet to be endorsed to  

the applicant By the said order at serial 'No-38,tbe applicant 

has been transferred to K.V,Varansj Cantt. as against his request 

and optLon for K.V, B.H.U. and K.V,D.L.W. 

A copy of the said order dtd.30.11,,2000 

is annexed as annexure 
/ 

That it appears that the K.V.S. authorities did not 
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H take into consideration their own adopted policy/guide lines 

(Annexure -7) regarding transfer and also did not consider 

the representation sent by the applicant on 6.11.2000 making < 

a request to cancel), his earlier request for transfer to 

Varansi. In thesaid representation,-the applicant pointed 

out his pririe consideration for his son and daughter's education. 

lie does also pointed out that as against hisezpectations 

for his transfer during su1er vacation no transfer was forth 

coming. Thus,, he bad to withdraw his option under coWelljng, 

circumstances before his earlier request for transfer was 

acted upon. 

The copy of representation for 

cancellation dated 6.11.2000 is' 

annexed as Annexure-jj. 

4.12 	That the •tnpugned transfer' order has oeen order by 

the sane authority who had earlier rejected the representatj.&n 

of the applicant for cancellation of his deputations to K.V,Kjmln, 
' 	

The applicant craves leave to produce 

/ 
	 the copy of the rejection if and when 

required. 	' 

4.13 	That in terms of the iirugned order ,the applLcant•jlj 

be relie ved after 10 öays from the date of the receipt of 't be 

transfer order.. Thus, the applicant is now eminent need of 

oeing released .lience, the O.A. seeking urgent. and immedIate 

relief. 

4.14 	That adding insult to the injury the applicant has not 

been paid his salary for the periods from 30.10.99 to 18.11.99 

and from 4.1.2000 to 15.1.2000 during which period he was on 

ti - ioll of K.V,Narangi. His 0.A.370/99 and 434/99 were Subjudiced 

before this lion'ble Tribunal. 	 ' 
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4.15 	That if the applicant isi forced to carry out his 

transfer to Varansi, same will seriously tell upon the 

ducation of the son and daughter more particularly his 

daughter who will oe ioosing two years of her valuable 

educational career. Further, the option excercised by the 

applicant vide his letter dated 30.12.99 having been withdrawn 

by him vide his ietter dated 6.11.2000, his earlier option 

could not have oeen acted upon towards issuance of the impugned 

order dated 30.11.2000(Annexure 10). Ivbreover,by the impugned 

order the applicant has also not been given his cboise posting. 

	

4.16 	That the applicant demanded justice which had t.een 

denied to him.. 

	

4.17 	That there is no alternative and efficacious remedy 

except this application oefore the Hon'ble Tribunal. 

. Grounds for relief with iegprovLsions:- 

	

5.1 	For that the order of transfer dtd. 30.11.2000 having ) 

oeen passed without following the poiicy/guideiines of transfel 

and as such LS liabie to be Set aside and quashed. 

	

5.2 	For that the order dated 30.11.2000 passed by 

Education Officer is in ciear viojation of the provisions of 

ciause-7 of circuLar dated 25/5/2000 and as such the same is 

unconstitutional ,arbitrary and is liabie to be set aside and 

quashed. 

	

5,3 	For that the authority has not considered the genuine 
\ 

probleme of Education of the children while passing the impugned 

order and as such tue same Is against the principle of natural 

justice and thus is jiabie to oe set aside and quashed. 

\O 
	

Ar, 
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5.4 	For that t he irrp ugned order dated 30.11.2000 is also 

in clear violatjon of rule of law and principle of natural 
• 

justice by way of materialising the_transfer in the mid of 

the Session and as such the sane is illegal, unreasonabje 

and will not sustain in the eye of jaw and is jiable to be 

set aside and quashed. 

	

5.5 	For that the ducation officer is not the coetent 

authority to pass, the inpugned order dtd.30.I1.2000 for P.G.T.'s 

and as such the same is illegal , •malafide and arbitrary and 

is liable to oe set aside and quashed. 

	

5.6 	For that the illegalLity is apparent from the face 

of the record (Transfer .order) and no transfer can be nde 

in the month of December by keeping in view the ciassX 

Boards exam in the aonths of February and March,2001 and as 

such the same is against the principie of natural justice and 

liable to be set aside and quashed. 

	

5.7 	For that the inpugned order has not been passed oefore 

and/or during Summer vacation arLd as such the sane is liable 

to oe set aside and quashed. 

Details of t he remedies exausted:... 

That the appi.icant states that he has f.ied representa.. 

tion(innexure U) out the Same has not been considered and is 

still pending. The appicant has not any other remedy except 

approaching this Uon'ble Triounal. Seeking immediate and urgent 

remedy, 8S because he has availed of all the remedies available 

to him. 

Matters not previoiy filed opendiny -with any_pt her, 

' 	 Court: 

The applicant further decLares that be has previousiy 



KEN0IYA VIDYALAVA SANGATHAW 
• 	 Regional ot'fjo 	 TEL :57179, 

44 	 Choyaram Bhwon, 1ia1igon Chorioli 	571 7199 • 	. 	 . 	 . 	uuahati 	12. 
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Nc.r.10-1/2000/Kvs(GR)/9Qt 	 U°ta : 31/1/2000.. 

Top 	
• 

• 	 Tho Principal of 
all (ondriya Vidyoloyas, 	. 
Undor Guwhoti Rogion. 

Subject : Annul Roqucst 	or i rpoct of Teaching and 
Npn-toac,hirvq staff of Kondriyo Vidyaloya for the yotr 
2000-2001 

Sir/1'lixioth, 

As instructo by Kvi(Hqrs)  vido latter No.1.1/99-KV 

(tsstt.III), datod 25/1/2000 I 	to forrd hoiowIth cbp10 

0r Transfer Gu1doiincs for your Information and nossory oction 

It may kindly be ensured that tho fllldd in forms 

of staff o4 your Vidyelaya are foruerdod to this office by 

20.02,200Qs instrictod vido Deputy Commissionor(Acnd) latter.  

No.1-1/2000/KV3/Esst,III), dotor 30/12/99, 

 

Encloaoc : 

1. 
\ 

YUrs faithfully, 

1 tOtA J&-A 

( 0. K. SAINI 
ASS 1ST ANT coririiss lONER 

 

 

• 	. 
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GUVttt, L'ttTh1O27 

f existing 9 4lidelillcoloidefson the' subjet, it ka bi decided' 
' that Itatisicis in the Kendriya Vidyalayä Sangathan will hereaflei be made aa far nR 

prnclicabk in accordance with the guidcliricsn 	ii below: 

2. 	In these guidelines unless (he conte( otherwise requires: 

i) ....Coniniissioner' means Conimissioner. Kendriya Vidyalays Sangathan including 
any urncer thereof who has been authoriser] or delcgated to eercisc all or any of 
the powers and functions of the Commissioner; 	 S 

ii) 	'Peiformanc& iiieans 

Where the Annual Confidential Report(s) is/are available in the concerned 
Regional oflice. the assessment of tvathct as reflected in his Anntint 
Confidential Report for the last three years preceding the year in which 
transfer, ate taken up. 

Where the Annual Confidential Rcpori(s) For Inst three' years or any of the last 

tirree years is/are not available in the cmicetnc*J Regional 0(11cc for whatever 
reason, the assessnient by 16e Aistant Ccimmissio,,cr of ' 	Rtginn Itnin 
where trnnslr is being sought on lte work and conduct of 1h1_ hnclicr for the 
year(s) in respect of which the ACK(s) is/are not available. 

iii) 	Sangithan" means the Kendtiya Vidyalaya Sangat;an 

iv) 	"Servicc' means the period duripg  which a person has been holding chrnge'of the 
post hi tire Sangaihan on a teguar basis. 

) 	'SIation" means any place or a group of plccs within an urban ngghomcraliuii, 

''Slay" means service at a station excluding the, period cr periods of conhinritruc 
absence from duties exceeding 30 days (45 days in case of N I. 1egion, Sikkinr 
and A&N islands) at a stretdi oilier titan on training or vacation, 

"Teacher" means all categories of teachers in the employment of Songaihan an d 
includes Vic-Principals and Principals but dots not include Education 0111cc,, 
and rbove 

'Tenure" means a continuouS slay of three years in NorTh Eastern Region, 
• 	 Sikkim, A&'N Islands and listed hard stations (Note: While calculating the 

aforesaid stay. of three years. the period or periods of continuous absence from 
duties exceeding thirty days (45 days in case of N.E Region, Sikkni and A&N 

Islands) at a stretch other thr on maternity leave; training or vacnhion shall be 
excluded, 	- 	--' 

: 

,I•F': \ 



/. 

i. 	"Year" means a period of 12 months commencing on 1st April 

• 	Unless the context othrwis indictes 

words importing ih singular number shall include plujal number and 
Vice-versa; 

words importing the masculine gender shall include the feminine gender. 

III tet1S of their all India transfer liability, all the employees of the KVS are liable 

to be transferred at any time depending upon the administrative exigencies/grounds; 
organisalinnal reasons or on request. as proided in these guidelines. The dominant 
•coniderniion in crlccting transfers will he adniinkt,ative exigencieJgrnunds and 
organsationaI reaso,!s including the need to maintain continuity, uninternipied academic 
sclicdul and qrialil y of Icaching and to that e( tnt the uldividlifil irit ci 

C5IItCtItItM shalt he 
subserviciti. ltcsc arc mere griidelinec to facili!ate the realt7ation of obectves as spelt 
out earlier. Itanfcrs cannot be cmcd as or tight by those making requests nor do these 
guniclitics intend to confer arty such ri g ht 

4. 	1 he niaxirituni period of seivice at a slatiOn  shall generally not exceed ilnee years 
in the case of Assistant Commissioners and fire yents in case of i'rinctpaklLducation 
Officers They arc, however: liable ho be lransfeued even beforc completion of the 
afloresaid period, depending riponorQaniSa(jonal interest or administrative cx cricics, etc 

Principals with outanding record iii terms of their performance acrellecled in ACRs and 
CUSE results may be retained in a Kendriva Vidyalayh even aflcr completion of five 
years as aforesaid to promote ccelience in the Vidvalay a 	 . 

Apail from otlicr, the IoIIowirlj,r would be adininisfi alive r, outids lot t, nitsier s 

(i) 	
A teacher is liabk to be transfcrrJ on the recounnendat ion of lhc I, incpal and 
the (itairniami of hlic VidvaIan Matiagenient ('onmiiuce of the Kcndiiyn 
Vidyalaya 

Transfer of spouse of a Principal to a Kendriva Vidyalaya at thc statirin where the 

Principal is working or near by, hut not the Vidvalaya where he is a Pr iricipal 

6. 	As Far as pssible, the annual transfers may he made during Summer vacations 
no U anslets, exCept those fill - Ille fllowing  iounds shall be pinde Afler i ! d  

01ganiisati4ai reasons adntini.slraiivc grounds and cases coveted by iata 

Ii. 	rrUlsrers cm Rccnrnnt of death of spouse or serious illness when it is riot 
practicable to deFer the hr a 	icr till nict rear vil lunit catisi iig ser torts tin iicr ho 11 
Ii he oft lie ICichet, Ili s'Iicr spr n'c ind soii!daul. 	er 

:• 	

. • 

	

'S 

0 
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r , 

4 

liartçf1S 
s Provided i n  fiar 12 

fur trar 	oil 	
shall 1l0v 

the dcendiiig order of COrnt)jncd 

Wcil 	
t 	1c calculfl 	In Icr ç of cntj ICnicfl 	oi1 	

for org,,j 	
00 

as also ll, iirdjvj 	
ds and fIJcst of tli 

ICaCIICIS CCking IIaOSICIS 

in aCCorda,,cc wi I, rra 8 

two 	
J'rovidd tlm Uancferc S0ii 	on 	

C0gffl of death of 
POUse Wpih,i0 a Crio(f 1)1 

years of deaj, and "edjc,j ro(,flth a 
rd para 9 ill be 

placed en bloc higher that, 

0ttç 
listed in para 8 of thpcc 

8 (i) 	() 	
i n,;,l icacnj0 	

c 	
cIa ccj ItCd ainl Asn

Ciiij IClflCf j) 

as 

(a) 	Ii ai,ci1 11 ci 	'IR 	Iicr 	ter,,, ic 	
(5Cc 	(Ijj) of 

tiIec 

ti) 	
I'ci fo, '''alice 

UAt IN(; 	

t;NI II Ll;) IN I I'UIN IN falld 	

rid, t;ir 

Vet y ( rmd 	

, 

 

cad, Year 
S 	 fur each, Year 

0 101 each, STar 

1 liiS.itjcf,1 	

1-) 10 for cacti Cr 

(ii) 	
Nc,t5 cICi 'led hly ii,I It,ll 	i,g 	

shall lie asci,,ed 	H, 
it Icn1e,, P' 'ink us 

ivC,, flj11ç1 earl, 	I 

S No 	

LIND  

A 	llhin(( flH($ 

i' 	
l' 	Sonq 	

1 be c, alicIa rlct  l'l'YMI,,,f 	
"ill l!r Il P CSCI 'beth Iiy 

 

the (;(,%., or 
hrh3 sand 	I)  I ( 0II VC)H IICC ni i ' 'IIIC C  

S'QUStç 

(i) 	
Where P0Usc is a 

20 

IN hIjj 
l)lNf 5 

IS 

S.  
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\Vlgeft p011r(. is a (crilial 	
IX Ci itIii 	CIIIpItIyCC 

	

is :tn 	
I S oI• aiIoi10111005 

110 tiv or I' 
ittider ('('III tal (vCft),,i, 

(iv) 	Wll(r(. 	)Iii1q is :tti CIIII0(.0  
( 	 12 oF Siai 	

ci, 

l)Ii(ly ul I'S! 

spu,pç 	

10 

Niple 

\ 

It,,' 	
( accs 

	

1 lie ;ih)R'51i11 politic will ti 	
kd ti,,lt 	liv,c ilte trach, ces !Iaiicf 	, 	8 Slalion 

(a) iii lie, t h 	t he t ,, IC wh ç t c I'C/SlIC iS ç 	
cut Iv posted and (I,) whet c his/her spouse is O lica, liv 1 his cond kit, i e 
	

wilt. lo ever not apply in ihuse Cccc Whet e the sliotise of Ihic !cad, 	i5 listf to a non-famiI 	tainrn p1 ovide the tiansfer is 
Si 

ighi to a place rica, est to t he sta 
	

ticr hisfhr Spouse 15 posted 
U 111111111 1  iedf ki 

ced'j hicj,Ih v  
seIiarat(./ttt,O%, ladies 	 12 

I) 	 a! 	hid,  
Vt)vc,ed I'v A-U alo c 	 III  

F. 	
Stay at Ille Ma limi flu 	

I h,, each year of i he 11.111sle l  is '('cillU 	
st v 	c ceding I I,, cc Siiph,I 	

el 	si ihjt it a 

lll '1\ilI IIIlT 1  of 20 P"iirts 

I c;iuIi s 	have  

hcs that, 2 years to retire 	 20 

For the Pur)se of calculation of enhilienent Points 
in tcspe of medical 'ounds 

85 men 	
ii, the Prvico to p3ra 7 of the 	;uidetj,,es suet, 	

cs of tcchcr 
hiiiiisc f/lie, self or h'iti 	

Spouse riJ dependn son/daughter atone as may be prescribed by thc ('oinimijccj,,er 	ill 	cIicidcred as 	
gronjud lot t'anslcr 

No 	A co 	
jI lie (1ce,,1c(l to he dcpctiden1t till he SIa,I vat 

	
or 8hIai,,s th, age (ii 

2 	vea' c, 	liiul, 	en is earl icr or t'flcr s 	
per mane,,! disability 1)1 any k i,,d 

(iIivi 	or "mental) i 1
rcspcctj e of ac limit A daughter wiI he dcc,j : be site sIar 	car,iin 	

cls n'aro((I lIlCcJlcctivc. otage hiiiiii 
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Continuous  
10(1) Where transfer is So08111. 

by a teacher under 
par 

8 of the guidefj,,es afler 

	

SlS 013 yea, in NI 	
ba, st&j0 and 5 years elsewhere at 

Places 

Whjch WC,C n 	

hok or by teachers fatting under the I'1OVSO to pnr 1 of 

	

(tlideli,,cq or Very hard 
cfl 	

h0t,, 	toi0 	
the VHCnH q  

sl,fl he cictcd•,0 accomr,,ta, 
hip, by 	

With kngc1 Pet od 
at 11181slat ion  pruvjd 	th 	have sv 	

for not !c than Dyeea,5 at 
that 

stalü,1, Provided titat P'inci, 	wh0 	bn 	
und 	nr 4 10 

CccIgc,, 	
Would lint be dispIa.j 

utJ1 

While transferrj,ig Out such teachers. COrl5 will be 

Made to acco,, 	lady 

teachers at nearby Pf ac 	/ statjo,,5 to desirable 	 the ci,11 
Possible and 

Cases Where a Vncy an01 be ccj 
	

Of Choice of teacher 
Under tIii clause becanqe no 

	
at uliI 5tntio has th 	

len, Of Stay 

the ecrc 	
iII be fPCfltcd 1, the siaj0, which, is th nc 

	
of tI, tcnci, 1  

seek ing trnflsfr.  

Misting 	
prop 	

Under Il,j3 Uf 	
hh1 be Placed bero, 

of 	

(Edut011) Chairman 
Ssioner 

and kim 	
(Adj) 	

as the lembe, Sec retary  
lii Oidc to efl 	transfer5 	

and io 
of lbes Guidc;i,,5 tw 

Priority 	
shall be prepared and 

OPTRIJ e 
flrst Priority hiss shalt list all the 

appl05 re 	
for llflnsfe r  in lertl •c of 

para 7 and 8 Showing the Culi(f1 oiri each 1hj3 Priority Jis SIin( he 
 
tip. 

 

°Pcrated nai,,s1 th vaca,,c1e3 avjlal)le du, jug not nial Ct)t1 sc or 
belt,8 ljhtJ 

Scc,ng PtiOiily 
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PC 	of Stay at lhi 	

Slhtj) pr ovitictJ I hey 

have Served for ot less than 
	

Ior,, th da, ofjj,,j 	
at that stçj01, for 
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thi5 purpoc; a liSt of persons 
,ho hiav 	
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more at the staj 0115  

sh,fp b h'ICI)rcd by the 	
Comii,5501 
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12. 	 rcgi(1;,5 and 
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of t1, Cofiit,,1551() 	
b0i such 

JO" Sept eltiber 

CflSC 
WIH be lake,, up 	

con,j,01, of annj5j 
1 '"f,5 S 

per thRUst 8 n',d cmnplc,Cd by 
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14. 	Upon pwmo(ion or direct recwiI,nenl as Principalj Education 011ice;Assjsla,it an 
officer shall necessarily be posted $o a difltcni Slate othe, thnn tire 

one wheie lie i posted or doiuiiciId 
its the case may be, subject to av&Iability of vacancies. Subjct to availabilit y  of vacancies and othcr administrative reasons ihoc 

who are due to retir.e within ne*t three years may not be posted outside their 'rome siSle if 
their service at the same station prior to prornotiodo not e,ceed thye years. 

IS. 	
A teacher on promoticm shall necessarily be posted out olllre Region where he is 

Cm tently posted. however, a lady teacher may on Promotion be posted within the same Region but a distrkt or two a 
availability of vacancy. 	

way 	
tire eisiing place of pQstitlg, uhjcct in •  

Ifi 	
Traiisler IA will be regulated as pr tdcrc of th 	nmeufl ul ludin on the ubjcti 

I 7. 	Assisi8j Cotnrnjiori cr  will be co,npet cnt to c1rnr8 	I he l,ca(I( ann, let S ol a • teacher on admii;istrative grounds to any dace within the region as deemed fit and direct 
Irim.to discharge his dutie5 there 1 he Assistant Commissioner5 sh a ll report Forthwith the 
case with fullfacts to the Commissioner for c.onhjrjflatjon or directions 

8. 	
NoIwiihst,,d ing anything contained in these guidelines.  

a Icacliet or an elliploYee is liable to be Itar,sfr,,cd 
It ,  any Ketrdniya Vidyalaya or office of 

the Sangaihan at airy Ijme on shovi not ice on gi orinds riteirt mired 
clse 5 arid 6(I) of these guidelines 

the Corninisjo,,er will be conirpelent to niak 	ucli depatt1, from 11u guidehitics as he may Consider Uccessary with the prior approval 
01 the Chirni,1•il 

the request of a ldier may be coiisitfr,ed (i,, transfr to 	SI at inn iii respect of 
which no oIlier pcison has inrade a claim or request even if such icacliti has niol' 
submitted the appila(j 	in the prescribed.,,rrr,fo,m a  at the tinre of airr,ruat traOfr or within the time 1imit pnescnjJ fur the putpose,  

lollowi118 
cases will not be considered Ion transfer 

cases ol Educati0 	Oflicers/Assistant 	 F co 	 or trairskr  
mpleting three years' slay at the place to which th

(:y were  posted upon 

cases where a teacher, hjdnicatjrni Oflicr or Asiianit C(rrnirrjccjcirier wa 
transferred on grounds nIrerititjn 	in panas 5(i) 6 and 7 of these tiilcl,rcc will trot he considered For Iransfer without comphding 5 years' 
they 	cre.so iislcd, 	

stay at tire station to which 



/ 	4 
	 S . ... 

Princniq 	Iducntiun ( )llicc', s nod A 'istniil Colmlmk ~ iolicl. v.'ilI not be 4111e, ted btk ttj the sairic station 	wit 	bet c llte% 	etc ItnnsFct ted cat liet ot 
cntii1,lction of period as specifled in rain 4 aboe unless it period of tluce yeats 
has cla,ed 

cases of Desh postings whether on diteet tenJi merit or on piomolion unle they 
complete three years of stay at the place of thick posting except that, In case of 
wonien teachers, the request for posiin 1() a place or choke diii be Ct)tisi(ICi cil (1et stay of one year 1 his,  will riot, howecr. betipplicable in cwq Covered by 
parns 5, 6, and 7(i) of these Guidelines 

	

19, 	These (3uidelines shall niutatis inutandis apply to non-leaching stafF to the extent npphicable. 

	

20. 	if any difficulty arises in giving effect to these giiideii,ics. the (ommissioner tony pass such orders as apiears to him to be nccesarv cit expedient tin the pu,ue III removing such dirnculty. 

	

21 , 	Ii any question ftrises as to the intctprelation of thce guidelines, it shall be decided by the Cotninjsi0,ii 

	

22. 	ihe nttenticin of all 
the employees iii invited to Rule 	(27) of the Lduction Code 11nd rule 20 of the C(' SCndt) Ruks hich pr o vide as under 

As per Rule c 5(1 7) of tthtu:M ion ('ode 

°Ni tent bet sbhi irpreserit his hIir% am r it any, ext egi, ihttiiili 	iprt ,  
hot Will lit' (illivais lilly 11,111 iihhii.tIl l  t.,lhl,(hr' tiilhipt,it e iii 5%lggtOl ii; lrMIll I ot 
any matter pertaining to his set vkc in the VON aln'a 

As per Rule 20 0ICCS(Conduct) Rules 

No Govt. Servant 01111 brin or attempt to bring any po1iticI or oilier ontsid 
ivifluence to bear upon any, superior a ulholi1v to tiitihr his intetet in respect cii 
tnattcr perIairing to his sercc under KVS 

II th above: provisions as went mined at (I) and (ii) Above ate COhilt avened, tile following ati tons shall follow 

I Isift tile nroc of thienppiicanu 	ill by removed rio n , thy I1t billy lid awl hv/he will be (letlilillyd flit thirc years fuiin being considetril ho imnitcici 
%V'tho l ll any Fm ther 	1ct ence to the teat her 

I hunt the tcachr will be open to disc phinnr v unoceedingd as per rules 

S 

H 

• 	 • 	
. 



—I.  

ON 

or 

fiLed any app.Lication,writ petition or Suit regarding the 

matter in respect of which this application has ueEn made , 

ijetore any Court or any other authority or any other bench 

of the Triounal nor any such appiication, writ petition or 

suit is pending uet ore any of them. 

8. Reliefs Sought:- 	 I 
Uider the facts and circumstances 

stated above the applicant most 

respectfully praised that the 

llon'ble Tribunal would be pleased 

to admit this 0.A.,call for the 

records of the case and upon hearing 

the parties and on perusal of the 

records oe pleased to grant the 

foilowing reiief(s) :- 

(i)to set aside and quash the nnexure...1o, 

transfer order dtd.30.1J..2000 so 

ill far as the applicant is concerned 

at serial No.38. 

, (ii)to direct the respondents to grant 

the benefit of D.A. for the extended 

period and/or tile salary of t6e post 

of Principal attached to the sBaid.  

poSt oh the Principal,K.V,Kinijn. 

(ILL)to direct the respondents to 

\release the salary for the perids 

from 30.11.99 to 18.11.99 and 

L1.2000 to 15.1..2cxJO. 
I 	 - 	 - 

(iv)Cost of the application. 

(v)any other relief(s) to which the 

ap.Licdnt is entitled to and as may 

be deend fit and proper by the 

, Honlblb Tribunal. 



I 
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Interim Re1ieyed for:- 

Pending disposal of O.A. the applicant prays for an 

interim relief by way o. Suspension / stay of the inpugned' 

order dated 30.11.2000(Annexure 10) for as the applicant 

is concerned at serial No.38. 

That this application is filed through Advocate. 

Ii. part iculars of the 

12. List of Enclosures:- 

As stated above. 

W.RIFICiTI0N 

I, Doodb Nath prasad, S/o.(late) Sarjoo Prasad age.d 

about 55 years and resident of KV,Narangb canpus do hereby 

verify that the contents Of Paras 

0099.00 	 are true to my personal knowledge and 

paras 	 to ..t.i-.......... believed to be 

t rue on ieg a]. ad vise and t bat I have not s upp ress ed any 

material fact. 
7tL N4R / 

Date:— 	--' 
Signature of the p

__,__
[cant 

Place  

.. 
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All 

Limy 

ur 
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MIMM'Nlop
• 	: 	 C1iUu1iJ 

!;nu.r.i  

2C. 	 1j;o*J 	U.O9.) 

irr 1 ClE UUCfl 

	

'.j hr i U P. I 	prrT (fliindi) le.0 a iUr ly 	V i.i":1 lnyn 

NnrrnO i in ticirohy LrI 	q9u'0puU:q"' nilr iy 	V iT I y ainyi 

K un in I:o ,c L ij 	tcic 	v dU 	it i/r 1r 4a pm r iwi ul 

nonLh 	or i: it 1. o r c fill il nu , 	 nci.çinc.J1 C'r;di—i 	je in 	ui ictmvor 

13 (inn ion • It0 .1; ci 1t'cjr vrl I 	ruur L n I 0 ,  tndr Ly:i i icIy1ny: , 

K un in liiiiciu (I ifl Lu y. 

Ilu 	.Lj 	c.irL iL •1  o,d 	Lci:. g 4/Liifi, 	0:1- 	ti 

/op 

/ hr 1. 0 Jl . 

EGt (ii mdi), 
1KoruJriy1 /iUy1y, 
uc.irongi, 

( t!)I• .L A,  L I r K T. 4 H(i : 
•I j riu.'ir cwiii iJ : JIIflhChl 

Copy for 1ci1urPIcL lc 	ml 	ftt:'ry 	:I hw ig 

1 • iii 0 Pr inc ipni. , T.Lrtdll 	y; " Pi a ll Y. l r, ~ V.U , 
	'or 	. flu Lu ru cuU tSnJ 

Lu rol. lo'iu I . i 	 i Ii (IUdI 
) 

ulr 	I id1ciyn icrnnud lLu ly 
undur i n L jrii,L 	Lcti Lt  

. 	thu Clin 1r-'ct, 	irc; , 	 :tnill 	lTy 	LiHy.,iii .y.:li, 	hi. 	flu 	J 	Eli i1Ut. 	Lint 

Lo XI) (. .tir1 LU Lti Lh J 	•c f 	UM 	 t EeOt InIJ uf (ft • ir O) 0(1. 

3. 	rhu 	EL.. cuiti 	ri (n•:;, ), flfl (q 	) fluid flnl.h I I'n- 
irIiri':iL hin. 

:

6 L r r r 

itipcIL. 	,r ArrcItIttL:. 	 - 

' 

• 

: 	:.:'• 
iitJ.p 	) II,II' 	.flt'i 1..j 11''':_H 
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COA 	FORM NO. 4 

(See Rule 42) 

In The Central Administrative Tribunal 
GUWAHATI BENCU':GUWAI4ATIi 

,1• 	 I 
ORDER SHEET 

APPUCAT1oNNo. 	 , 0F 199 

AppIicant(s),& '  o24 ivI' 

Respondent(s)  

Advocate for Applicant(s) 4ç 3 
Advocate for Respondent(s) 	tr 	 counsel for 

1. 	1 

j 

18.1199 Present : Hora'ble MrJustj.ce D.N.Baruati. 
Vice-Chairman and 
Hon'bio Mr.O.L.sanglyine, 
Administrative Member. 

This application hasbeen filed by 
the applicant prayinçjfor cot aside and 
quash the Annexure.-4 trnIfer!.oder 
dated 28.9.1999. The main ground is 
that his daughter's marriage ceremony 
is to be so1emjsecfn 29.11.1999 and 
thereafter also he is to perform some 

ritualsand it may take another month. 
e have heard the applicant in 

person and ar K.N.Choudhury, learned 

standing ccumel for Kandriya VJdyalaya. 
@r ChouWuiry does not object if the 

applicant is allowed to stay the present 
place till 3.1.2000 and the appli..arit 
also agrees to the same proposal. Conci - 
doting the entire matter we dicpotie of 



C31 
 

/ 	 O.A. 30/9S 

Notes of the Registry 	{ D Lte 

t .4•• 
ct 

? 

1 18.11-99 

Ocdcr. of the Tnhun.iI 

1• 
this application without going into the 

merits of this case with direction to, 

the respondents to allow the.appLicant 

to rainin this' present place till 
3.1.2000. The applicant shall join in 

his n ,.p1acof .pcstingcn.transfer.on 

3.1.2000. 

The appliaticn is dipoedof. NO 

order as to cot. 

• 5ø/-V1CCc4AlRAN 	• 

- 

- 	 •. S. 	- 	 •' - 3 

1 RU' COPY 

It 

nifl• 	
.: 

. 	

•-• 	_ -L. 	.-•- 

'c 	 •;. :; , 4 

S'k \ U 

:t:$ dm t:t$ 

Gus*tl' sb.i 

::.• •.•'• 

.4--.... 

S. .",'..• I. 	i. 
jj 
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FoRr1o. 4 	1 

(See Rule 42) 

In The Central Administrative Tribühai 
/ 	

GUWAHATI BENCLI : GUWAHATI 

I' 	 ORDER SI{EET 	 (Jj; 

7 	APPLICATION NO. 4i347 7 	Of 199 

Apliçant(s) 	CCC2' th11( 

Respondent(s) 

AdvotC forApp1iCaflt(s)  
7.  

Advocate for Respondent(s) 

r ............... 4. - 	-*•- 	. 	-• 	-• 	
_4_ 
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Notes of the Rçgistry. 	Date 	- 	Order of thc Trabunal 

______ 	

- 	 •• 	

;• •-• 	:,. 

21.12.99 	13sue notice 	o-ti-o-e to show 

caoio as to why th,.application zha11 

at •be 	adnitted. 	Returnab1e 	on 

• 	 20.1.2000. 	' 	- 	• . 
WX  

• 	
•. -. 	 -. 	 .---. 	 . 	- 

Sd/—VICZcHAIRP 2 AN. 
sdJiaER (A) 

• 	 CtifIed to be true Co" 

•r4 

• 	 : 	• 	 - 

1 . 



del" 

pk. 

'tificd to b: true t_upp 

pi(iii fjff 

•etIon dUIc', (J) 

r'f v Tmi 

ret 	JiiiIfl?'. .i TtIufl 

t'- :i 	i1:.; •i::' 
('Nshsi' 	, 

* 

S. 

I 

:01....-04mw ft 
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 rN 
- 	:/_•• 	- 

10 

• 	í,.çfi? 

Lt_•LJUL:ILiL.J. 
I 

ii 
p" 

- • 	- 

o 	The Pres-Omt 4rf ,17fcalLUM his b.i 
filed by the arpi mt 	 the 
A1ns*ur.-1 tr.r,gii ia(d.r am same 

qround.. '-.mrtter *I'Vo the ap11cam 
CMUiu9., itt* aps.f *TdqX by ffithq 
9.A.Ua. 310 of 9. pli s  camccUom b.toze 

thi. ?ruv.i1 1,1ii.at case 	a that his 
.J.t.htqg'i m.r - 	 , ms ID be ,o1m1,od 
3n 	 .an.s 	 be 

40S0 rtvs. 

Pt•*r, th. 	cai &44 1e.rmo3 
cotu 43K.V.S. ey 

In 	 of, 9's, . 

.iZ1cw33 the 	 0 .tiy *t the 

Present aco zp .' 2nJ 	 00D nd 
to jolft Lo hijl Dow place ! 

poatz -mm 3rd 	 23. lb. ,sgd 
u.. was *rdri:, dlsJ Of. 3arme 
olnt is nwo ral,* an eame Otbw  

£nthi, 0.4. We ar 	10c11os.3 to 
the present mmVAjCjMtft cM. In viw of 

the co"-m order -MOV44 by 

inOj.Cz*.3JO of 	he 	 bOb. 

3*4 Jamery 
2000. t:t hi f.i2 	to 	 his 
duty. Cu the oO- bia be be ,

% f! 
this PIesrmt. .p* hr.tfo 	*ss qri, 

wei r 	 ft te eoiil,z 
ppitcmtcn. Ev,n 4ft.T-  qmgdzv of .tt 

tmm week Pt. d*d caq, c*rry oet the otd*r 
pmma.d by this 	no CCMWL c*rry 

OUt the er.r VfthLo I zys from today, 
U he dcmv nt cur' amt 	o'dr of 
ow Irenfe the 	 *s13, tot. 
•t• so pw-t is'.. AFp:j*SU= it 
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4oc3Ie hit RcsoeJcni( 

S 
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T I Phone: 571791, 51 798 
Fax:511799 

f 	 '4 

KENDRIYA VtDYALAYA.SANGATHAN 
tiz rtfcz 	Regional Office 

ufrmQ Maligaon Charlali 
TuPtl :Th1O12 Guw&ati:781O12 

'1J 

No.F. : 10-4/96- 	 Dated 17/200 

0PPICE ORDER 

The Deputation of ShriD. N.. Prasad, PQT(Hin.), 

Kendriya Vidyalaya, Narangi to KV, Kimin as Inchargo 

Principal is hereby extened till further order. 

Distribution to: -  
C D. X. SAINI ) 	 i 

?SSISTANT COMMISSIONER 

Sh. D. • Prasad 1  
I/c Principal, Ky, Kiin. 

Principal, Ky, Narangi for information. 

The Chairrnan, VMC, Ky, Kintin, 

* ** * * 



jG HAflOI_ ar - 

'nairTnffl 	
D.u, 4.t1ead 

- 'endriy3 Vidy3 	
I/c 

Kiini.n 	
Aec 

 
Arunacha1pd 	

16th j 000  

SUbJQCt a 
flePOrtInJ an dutl9s a ./c PZincIpaL 	

,. flef.N011 i) 
 

Vide Xe tterUQ it 	

dUtd ii) V1d9 1 1on ble Cent v o:J 	tod 	 . 

fl/Sir,. 

• 	With 

 

xQfOxonce  to the aforejald 	
and Particularly in pur$unco with the Hon'bleC,,2 

Quhatj orie' tJtd 10*0192000 
passod in O.A. 1,10,44/ 	

X have beendicdt * 

Cüry out the order of tn. Uon'bje C,A.T, Guwahati (07) 	
10.Qt.2O 	diflCojC 

with the sa 
I do hariby ep0 

Your 2 	 go 	inj 
	

16th 
000, 	 j the  ja  nuary 

• 	It.Is ôr:yur kin4 I  nformation and 

Thankj, 1  

• 	 N 	 l 	
••• 	

3 fntthf • 	

. 

& 	 A j a~ 11-11~kv 16m 

(D.fl, •Pra.ad) 

	

11. 	
1/CProjpaI - 	

- 

• 	
Zi 	 - 	

. VRNIIPAL * 

• 	

4. y 
Copy to a 	

kv; 	
• : 	 Th! 

• RAOU PAD3g 
1. The Assjstat  commim 

JL • 	 - 
 t3 
•d ta 	C 	

' 	- 	

. 

2 The  Hofl'b10 	
Cati

nd 
(*uwahatj_ 	

fo infot, 

( a 0  
I/C P-rasad ) 

-• 	 • 	 - 	 • 	

•  

A stj &jov 
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1/6 - 	KNDPYA VIDYALAVA ANG fl 
.*1 I 1 

• 	• 	 iO:flI6 

iP , liuii11 	$ttticed .'Pco Sinjh Mzi' 

Nev Doihi iiOO1 

•tjr, , . i...L-3'Y8L\StLsmIU) 	 •- 

i\I1 the i\sssajit Coitiinc,_ 
KnJnt VJil 
AU Regioual Oflncs 

91.1 

Sut: 	CcttiIuto:i i ctcd tIftfliIer gdeinei 

Sir/t hidu 

1 tu 9.1% euclic hicti nh the uns1cr uidcIincs duly npp: 
by thc Charrurn kcndrn-a 'sd_a1aa Saug3lhan br nthpiion thirin 
the 'car 1999-2000 for ctIccinie II1tcrscg3on as %c11 ns thtn1-rgiona1 
trusters for 'our infnniaion ind ulcccssar', action 

•, 4 	

\'tilir.c ihiihfiiIlv. 

n 

?•' • 

A Euci. As hnc, 

•.%% 	II •  

!(J)r. P.K. Tivaii) 
b)y.. Ct mnusstne1(tuh1fl). 

1, 

I 	
\ 

5 ,  
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EUDED TRAUSFER GUIDELiHEStS APPROVED PM 	 . 	. 
BY TUE CHARKAU I  KEUDRIYA VIt'AYA SAUGATHH. 

In' supersession of existing qujdeljnes/orders on the. - 
subject," it has been decided that transfers th 	endriYa 

Vidyolaya Sangatbn wi 1i hereafter be rnde. as . for  

oracticobie In cccoranCe with the guidelines indicated1below. 	
•'-.. 

2., 	In tiese guidelines, unIes the context otherwise 

• reauire5 	. 	. 
-'I 	 - 	 •- 	— 

:1 	 . 	 . i 	 •i 	
.• 

(!j 	'CorrrnissiorIer necns Coriissiojter, ..KendrIYC 
'VidvcIaVC 

0flgQfl*iflC thngcny Off 	1h0 LhO5 

	

duly ocjUrisecJ bycoetentOUthoritY..t0- 	: 

exercise aN or. ' any..o1Lhe-OWe1SOfld ¶unctiOflS 
of, the Coiniioner; . 

• 	.(iU' - Sangathon rnins endriyoVidYa10Y0' '. Songathon • 	.çP 	- 
I. 	 . 	,- 	

..- 	 . 	 . i' 	.sl 	•,_ 
flu) .Seryce rneart the ceriod uring%hich& :. 

.Derson has beefl hIthng charge Of.'thCDOSt- in. tbe 
9 athan on 	eguLQr h3sis;, 	.: 

	

• ;1v). Station meonS an Dioce or a group 	lo of .pCeS 

	

thin an urban cgg1oiieratOfl 	
.4 

M) 	StavrneaflS service ate stoUofl  
exc1uding the period:Or eriodsOi 'H 

. 	Ur'CtjflUOUS absence fro '" 	
duties exceeding 15 

stretch other th3noflJiOterflitY ._eaVe, 
•Training or vccotLOf; 

 
.1.4. 	. 	

' L'................ ,. 

Teacher means 	cotegorie of ;teachers 111 the 
erndoymeflt of SaagoLhafl and includes 
Vice PrinciJcIS on PrincioalS but does not 

include EductO OUlcer cnd above 

Year means a period of 123flth5 comeflCjflg on 1st 
AorU 	 .- 	• 	- 	. . 	j..,  , 	: - 	 . 	• 	: -. . 

3. 	UnisS the context ohefliSe indicates: - 

words 	orting the si9ulor number shall 
jncude Diural number iand vice versO; 

wor ds iriwortifl9 the masculine gender shall 
include the feflkfle gene1 

Contd...4P/2 

4 
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14 	Itie trun5fers shall be eiccted keeiflg in v. 	4' 
the adniiristrotiVe exigencies/grounds, orgonisotionol reosoi 
or on renuest1 as rovRed in these gude!ines. The donunOnt c. 

	

considerat.ion in etfecting (runslers wII be odulinistrotive 	' 
exigencies/grOUrl(JS and orgonisotionol reasons including the 
need to maintain continuity, uniflterflLMei academic schedule 
and ouaUty of teaching and to that extent the irdividuol 
interest/reauest shofl be subservient4 	These 	are 	niere 
gu id e li ne s to facilitate the reolIsoUon of objectives as søelt 
out earlier. 	Transfers cannot be claimed os of right by those 
ñdking rer.iuest nor cia these ouLdelines intend toconfer such 
right, 

5, 	l'he 	j.ucn ocrioci of service ot a station sholl " 

r4rer(II1 j rj 	 ce ; n cu 	ci 114 anino1E1ucatftn 
Officers und.trrce yars itz cese Of As!sLant ConviSsiOnCrS -I 

They ose 	however 1  iiGele to be transferred even befoie 
coitmietion of icxmnri P er ied o 	erv'ce of hve years lor three 
years, a 	the case m.9y be, deoendinguDonLhèir ieif:cjency, 

• 	 effcctivercsess, 	condic(, 	organisaUonoi 	interest 	or 
administrative exigencies. 	PrInCIDOIS with o'Jtstonding record 
in terms of they oerfo rm, nce as re11ectd in ACs nnd CBSE 
results may be retained in a Kedria Vidyoioyoevcn after 

• 	 comoletion of five years as aforesaid to DrOxnOte excellence in 

Z
dyaIoya.
6.' 	Aoor( ;'ron others, the. oiiowinq ouid he .tru:nsfer 

LtrU1LVCr, 

i). 	A teacher is liable to be tronsferred:..Hon the 
recommendotjon of the Princ 	~e um.: of
Vidyalaya Management Comut ee o the en yoloya, •,,-\ 

Transfer of soose of o Princpaj to a (endriyo 
Vidyaloyo at the station where the Princiool is working or --

nearby, but not the Vidyalayo where he Is a Princwol. 

7 	Asfar as_nossiWe, onnua transfers may be çx1e 
jr I ngs u'ervaco ons 	Irne r;NrTrons fël s, 'excebt1 hose 
rrthe lolTowing groriinds shall be rnade alter 31st augUst: 

i) On Oraaisotiona1 reoso, adiininistratve 
grouncisjnctuthng transfers mode as ter c1flU\G 
1j): Frcrnsfers on cccoun of death of SouSC or 
ser LOUS illness when it is not oroctica'b2c to 
defer the tros1er tifl next year wit4out COUSIfl9 
ser tous dc er to the I fe of the teocfler, his/her 
soouse or &on/doughter. 	 • 	 - 	 - 

iii) Hutu1 Ironsfers us orovded In Clause 9, 

8. 	Subject to oailu.11ity of vacancy, transfers will 
be effected by observin9 the foliowmg DriOrtie5: 

a) 	Trcnser an occount of orgunisotionol reasons and • 	
administrative gras indudmg as oer clause •6. 

bo fl td . . . 
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b)  

1) 	Death of SDOUSC Drov•jdeJ the death OCcured after.-. the teacherjofd the stotlon ad an;aVolic a ti oll  for transfer 
on such qrouj as/iS mode 1by him 

	

within a year of sucti death 	
• 

- 	. 	"•' Teachers with less than to years toretire. 

Such of seriOus illnesses of 
his SDOuse or Son/dcjghter as oy be rescrjbed 
and subject to production of such documents aflØ , oi' 

	

' fulfilment of such errns• 	•d COndjt,i 	as CorInijssjcner may notif fro, time to time\' 

........................................... li.-, 

	 .. 	;+•.• 
-. 	•. 	.. 	- 	... 	

1 	 .... 	. 	- 	. 	• 1 Tronsfersor o) PGT Ond 	from H Region,•, .r 	A & U 	
oni •(b)• oil Categories of 	teachers flCIudjnq- PGTsfrom ' declared hare 	 cc!ejLoj' ofsuch, je. oeriocj of Stcy as ca be toici don by the-Sangathan, 	 . 	. .. 

	

. 	 .. 	 . 

v)n Transfer of blincj and orthoDcedjcally handicapoed teachers orovicied (hey fuifl! the (ollowing . 	Conditions. 
S 	 .' ., ) • 	Blind teacher hO'inQ vision less than 	3/60 or field VISiOn less than 10 in both eyes, as certified by the ea of the ODhth•oJmoogjcal Department of a Gaverrnt Civil HOspjt1. . •• .. 

is I. 	 • 	 .. 	-. 	•• 	•-- . 	. 	 '' 	-•-• . 	. 	. 	. 

' 	
.4 	 - 	 ... 	. 	 . 	

.. 	 . L:0rthopaeriical Iy Ofldcaed l.Q 

 a minimumof tO cernent Qartial.disabjijty -5!. 

of either uaoer or locer Ii)s or, 50 oermune;nt 
artiaj dISObIljty of both ter 

as certified by:je Head 'of.Or,thpaedicS 1 	Dw'rtment of a Govercment Cvi Hospita' 
according to the stcnrJs contained in the Nonol ''•. 	for ,  Orthoaedjc Surgeon in Evorating Permanent.4 - Physicaj Imrairent bro.rght out by. the American Aca1emy of 0rtr1oDoec Surgeons, USA., and oublisheci by Artiicjoj 1iibs Honufccturing 
Coroorotion of lnciio, Korwjr.  

v i ) ELcLSE 
	

I .  

(a) 
SDOUSC is a S0,61authon eloyee 

(b);saoue is or Central Govt. 'eøoyee. 

(c) •Soouse is CncDloyee of OonooU5ibody or Public Sector Uerj 	01 Central Govt,1 

4 

- 

I 
.4 



• 	

:•• 

() Spouse I s on en I oyee of S tote ZOV t; or I ts • 	autOnocuous body or DuhIj sector'ur)dertaklng 

	

'I 	(e) Other SVOUSCc 	 •. . 

Hate for Soue Coses.: 

The louse is oo1icab1e only where the teacher seeks transfer to O:5tUt'jj'. • (a) other than the one where he/she is Dostedond (b).here 1is/her sDouse is Dosted or • nearby. 	 ••• 	 ' 

	

• 	

- ' 	

: 	
* vii) 	Transfer to lo diace of choice where his sPouse 

being a Defence, Poro Hilitary FOrCeSOrCG 
emolayce is Posted at 0 non-family station, 
Unmarried /d!vorced/Jud ladj. 	 icjatJy seDoroted/wldowed 

• 

General cases o 
years. 	n coanjet ion of a stay of' three 

9. 	tlutuot transfers nty he óerjtted in cases of hardshjn on S0tj5fcU0 of the CoTmjsjor but such cases will be taken trn on Cou1etjo, -  of annual transfers as aer clause Uoncj completed by 3th Sep(eber, 	-. 

J 	O, 	intro & inter regional transfers may; as far as /Dracticable be macfe simui tho cously 
-. • 	11. 	Upon orc 	or direct 	 (me  •  Officer/Assistant Coci1cnjssjoner on oIilce (  shtflj flecessary be I)osted to -a State' other 

tlon the one where he Is DOsted or domiciled, -  as the. case may • be. subject .to. availability of Vacancies4. Subject to ovoilobUity 0 
• voconcjes.andotI)er Odfflinjstrot.jve reasons those ho ore due -to retire wFthjn 

• next three years may not'he O5((J Outside their hone state If their service at the same StatIon 
orior to Dronotion does not exceed 

	

• 	 • 	 three year. 	 • 	 • 	 • 	 ••• • ••• 	 • 

• 	

• 12: 	A teacher on Prepj. should 
.' necesari1y be Posted in a 'different- rejon which should be a neighboujng region to the - extent PoSsIble 	In the case region lflO'4 not be necessarily ch 	

of wo 	t 
new t)lQCc ,of Posting suld be etleost a district,  o g 
	but the 

men 	eachers, 

	

hc 	
r two away,, 	• 

• 	

• 13.- 	
• No transfer TAj1l be ooid for,  reQuest transfer on Whtev'eN grounds Unless the (eochr hus coIlwJeted five years 

8'ans r ers
ft,. hls..e;stIrig nloce. of PosUng 

	

 cri .3 years for lor 	Eoste - 	ftegjd 	and Ifard StOtj5) 	 • 

	

- 	 • 	 • 	 - 	 - 	 - 

•114 . 	AS5j5tt 
ic1 	 Cornjssjon 1 	fl be comnetent to change the lCdquartrs of Li tccer on 11,13.,fni nj .~ tru tive grounds to any loce within the regian us 'dee 	lit and direct. huIm 	Lu 

	

• 	discharge his duties there. 	The Asstt.Conjssjoners shall report forthwith 
the case with Iufl facts to the Cormisioner for, Confirmation or diICCUO 	as voy be consjdejre flecessary by the:Cornrnjssjorier. 	 •• 	 - 



/. 

.' 	
15.. 	These guidelines xiiI Q1socoD!y.tó'th& holders of 

all non-teaching posts, to the extent aDohlcable,, p 	. 	• 	• 	_, 16, 	Notwithstanding 	anything' ' contolned 	In these 
guldel ines, 

 I_ 	
41 (a) .. a teacher or 	 . 

transferred toony Kendriyo Vidyaloyc or, office of 
the Sanga1t,an at any time on shortnotjce on 
grounds mentioned in douse 6,7(i)ond 8(o)'of these 
guidelines; 	. 	 :. 	• 

() 	the CorTTnlssloner HILlY-be conuetent 4tomake such - 	deDorture from 	 moycoisxder necessary with the prior owrovo1 ofthe 
i Vice-Cnajriricn, 

	

•(c)- 	•the reauest of a teothermybecofls'jdeedfor 
trcnsfer to a station in resnect o1 which no other 
person has ricde a claim or reouestevenjf such 
teacher hos' not submitted the onolication in the 
Prescribed orolormo at the time of annual transfer! 
or within the time limit orescrihed for the 

urøose 

Q(d) 'tFoliowlng cose wi1rnotbeconsjd ed*4or  ' 
transfer .: 

4 	 • 	 A 

1W 	(i casesof Educotin fOfficers/fAssjstant. 
Comm1ssioners for transfer back to the same' 
station where they were oosted iimiediotely 

	

if 	before thel r- oromotion to theç1oresaid;posts 	1 ) tøwlthOUt comoleting thre& 4ears, sta y  'outside the 
Stcie in which theywere oostedirnediate1y before 

"oromotion or are domiciled; 	 - 
df 

4 	-'(Il) cases where a teacher, Education Officeror 
Assistant Cornlssioner was transferred ongrounds 

-"--- "/' mentioned in clause 6,7(i) and 8(o) of these' 
guidelines will not be considered for tronsf:er 
back ,  to the some station from where he was so 
transferred without cc1eting 5 years stay at 
another piece; 

to f 
(iii) cases of direct recruits unless they,. , 
comlete three years of stay at the ploceof their 
posting. This will not, however, be mlicable in 
cases covered by clauses 6,7(i) and 8oithese 
guidelines. 

	

•
1 717, 	'If any difficulty arises in giving effect to these.  

guidelines, the Conrnissioneroy DOSS Such or.ders as apoears to 	- 	-- 
him to be necessary or ewethent for the nurpose of removing 
such difficulty. 

18. 	If any que3ton ori3es as to the Interpretation of 
these guidelines,?lt shell be decided by the Coijssioner. 

Contd..,,p/G 

1 
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19 - 	The 
Cs. 	

ott U 	of OH the 	 4,,ee5 is invjt 	to ti duc

e 55(27) •of the [jor
Code aiiJ 	 th 

	

C(coaduct) Rules 
ThjDrovide as Under. 	uje 20of 

(1) 	
As Per R1 55(27) 

of ECucot0 
o teac 	shojj represent hjs 

9rlevonces ifony, 
except thro 	

oroper chonne, nor WIU he 
canv 

any non-o Icj 	or OUj 	
iflf!uence or Su000rt 

- In resDect of 
ony nzflter Dertaining to •hi service n the Vidya1oY.  

As Per Rje 20 of CS(conduct) 
RUl5. No Govt.  

ny 	servo 	shall bring or 
OttCfllDt to brin 

P 
UDOn any 

OltI 	t• 
0i or Other Outside 	

to bear 
g 

interest stoerj 
	Outhor1t, to f 	hj Service Under KYS. 	

urther j 	
of matters D8ItOinIng to his 

If the Gbove orovjsj05 
os mentioned at U) 

(Ii) above Ore controvefld the (oJij 
	u 	 and ctthns shall folIoi 4 That tte n,cme of the  from the Priority li ° 1  COflt will be removedst 

Ond he/sfe wiLt be debarre 

(b 

	

	
d 

for three 
years from being COnsidered for transfer any 

further reference to the teacher ) 	'That the tCucIjer 	
jjj be ovendiSciPlinarY 

1' 	

Proceedings as Der rules 	 to . 

I 



Brief descriotion of iliness.which will be considered as 
medical grounds for the urooe 01 transfer, in terms of transfer 
guidelines Is as under. Medical terms referred herein will beir 
meaning as given In the Buttenorths tledicai DIctionary, 

(1) 	Cancer (malignant) : 

It Is the rireserce of uncQntrolled growth and sorea.d of 
malignant cells. The definition concei includes 1eukOemiO, 

lymptiomos and Uodgkins disease. 

Exclusions : 

this 	excludes 	non-invos'iVé 	corcinona(s) 	in-situ, 
localised non-Invasive tumour(s) revealing .early 
malignant changes and • Wur(s) in nresence oi liv 
Infection or 1\IDS; any skin cancer excepung 1ToIigont 
melanoma(s) ore also to be excluded. 

I 	 I 
(ii) Para1yt1c stroke 

(Cerebr 'b-vosculor accidents): Death of a oortion of the 
brain due to vosculor causes such 05(o) Hoemorrhage (cerietral), 
(b) Thrombosls(cerebroi), (c) Embo1ism(cerebral)cousIng  total 
oermanent disability of two or more limbs persisting 4or 3 months 
after the Illness. I' 

Exc1usions 
I 

(1) 	Tras1ent/IschoenIc attacks. 	" 
Stroke-like syndromes resulting from 

/ 	(a 	Head injury; 
(b 	Intracranial snoce occuolng leslons.like abscess, trauma ti c  tioemorrhoge and tuiwur,, c ) 	Tuberculous meningitis, pyogenic"meningltis and 

meningococcol men1n1tls. 

f (,l) 	Renal failure:-  

lt'ls the final renal failure stage due to chronic 
Irreversible failure of both the: kidneys. itmust be 
well-dociirpented. The teacher iust. niroduce evidence of 
undergoing regular haeod1o1ysIs and other relevant 
laboratory lnvestigoUons and doctor's certification4 

(lv) 	Cprorary artery disease where by-pass  surgery has 

been actually done: 

The use of surgery on the odIce of a consultant 
cordilologist to correct norroing or-blockage of lone or 
more coronary arteries. 

Exclusions: 
Non-surgical techniaues such as the use of either balloon 
or laser1 via a catheter Introduced throu9h the arterial 
system are •exciuded - 

• .1 

.4 

4 

Cl, y 	•• : I.• 	
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4 '1 

The Princinal 	 • 

K.V.1Iararvi. 	
•• 	4 

* 	

4. 

sub: 

r 

be 

fr 
I 

.4 	•. 

•.•••• ....*;_*. 
4 

.5! 

I. ,  

S 

-- 

S.. 

S.. 

To 

2677k 	 __ 

Ruu 	)r ::t O 	.A. ad:ac of r13000/— oy.  

Vicic e er5io order dated 06.7.2000. 
1 ;.  

With rcrcnce to an off ice order 2;o. 

dated 06.7.2000 9 Ibave been asked by the A.C(GR) 

nue as I/c Prirc1pal in .V.KIr-Jin till further orddi. , 

Th9rcfore1  ir pursuance uith the aforesaid order I 	4}iiy 

the su of aout zS 19000/— (eighteen thousand 'bnl 

ct D.A2r the ciorith of Iay200v to July 2000 as I have 

deputed there with t 

/It jo 	your hind iföratio and n/a p1oat. -. ? 	aznc , 
\C6 ) 	 Yours taithiully.  

go wu) (frd J 	 ( i) l•- 

a,.0-i.0;0 	. 	 I,vC 'r.U2C.pctl 

.. 

* 	 -1 



• 	 ., 

p 
• 	

• 	 1— 	 T/Phona: 511707,571 798 

• 	 __ 	
•ll 	 f~1q 	It 

• 	 , KENDRIYA VIDYALAYA SANGATHAN 5 	- 	 etftci i1 	Regionaj Office 
• 	

if&i 	Maligaon Chariali 
q_w,-.rtl 	Guwahatj:731012 

qj 

No. F. 	 L. :•:'.'... 	. ,' (. 3, -!ij 	 Dined :'O 	20O 

	

CU)EJ 	 * 

 

-z zi 	i:(:ir) Kerziya Vidya1aya, 
Narangi tTho wzs posted as incharge 	incipa on terporr 
duty to er.c!r!ya 	ye!ya, i1n vi2o thIs offIce orcr 

• 	. 	 even number datc*.t 20.09.99 Is hero by reprted to his 
• •. 	 original po t 	 to 	rdriya '/dyi.4y3, I'L:c1 i 

. th Inrr.d ta tQn cc t. e I!L !nr over th charge of .  the 
Vdyc1ayctote. senior .ost teacher of Vidy1y/ 	.II 

incipzd rtri 	cot rellcvccj ircdIate!y. 

t. 	 To,,- 

Kendr±y 	 ç. . 	 sw 

	

• 	• • 	KLmin. 	
ASLTAjT COI.!.ISSIOr.EF - 

* 	 • 

-. • 	 :Copy .fo 	 c rcy acuon  

1,. The Principal, :•ecrL -  Vidyalya, 	rnc1. 

29 ThoOhalr-ar, '.'I..C, .on!riy Vldyalcya, Kitnir. He Is • 	: reoucstecr to reUcv :. Prasad, I/C IrIncIp1 	,his • Vidyaiav iredLateIy lth the InstructIo'r. •Th 	duties at his parct errl'a '/idylaya, 	 • 
'H 	• 	

• 

- 	• - 	

t 	' 

: 

• 	•' 	•• • 	 • 	 • 	.• 	, 

4 
4 	* I  

.is 	 /.. 	 • 
• 	. 

- 	 • 	 - 

it 
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, 	
..: 

KUDfiJy4,  ViDyA1Jjy Z7QJt 
10 I 	dflOp tREA 1 	

SIUt}ED JE? SIK  p"AR D  
Irc,4  DZLflX  110 016 

/ 

• 
No.F.7..1 (54D) 2000.ucg (E.ux) 	Dated; 30NOVoc  

TWSfli QUR 

In accordance wIth  the PZOV1.eLOn conr.olnod In Pro 1O(1). ZO( ) ) 
Transfer GuidoUe, tho trang:for otto fo11own zfl6rt Qrduj Toicherz (Hiri(Lj) ic hereby 	 o xei 	Vith i1t effect*.., 	I- 	 - 	 - 

, 	
•t 	 ?&I3focred. 	 fcrrc 	- 

	

I' 	 xv, 
3. 	 4.. 

Ozn Prakash Ru4ya 	- 
02W IfthsanaA.'9 Wdar 

	

2, 	6njey Kr. Xatole 	 MS flaUyi 	 .1 3a:oc - 
30, 	RZfl Bitho&.i Thakijj 	 EntIp OnIkMas 19OLJ Nth Uunhera 	 AF5 Mla 	 ,;.2 A E .PiIjxit 	 MS uya 

	

056 	 G.R.Singh 	
V.C.L.C1crPUr J4.2 ItArcal 

	

7. 	Gito Mardw1 	 'induj 	 3J.1 ThIorr Medar Prier 	 10*.2 Jnage 
07 Qda 	 capp Nagpur 

	

V'eena Singh 
r. 	

W.2 
Ahrxridhagar iwr Diby • 

	

11e 	O.P.Pandçy 	
Duj 

Joyn Dutta 3oy 	 Haslmar&h 	 Xflflknr 

Ajay r.Ushra 	 i 	 flrei1 

	

- ----- - - - 	 - 

	

14, 	f#ngitt ictf 	
no.1 	riöw 15. 	Mnju Fiala

Xenrut 

	

1$ • 	ShnmhL P r'rn,,.l bij 	 ijs,a flbur 	p 
iwGflhIejtjwr 

Pitmbar Jha 	 Cocc 3Thar 	;o.t 1)elhI 
B.Renia Chndra Ro Kar.-Oput r.1 

Uu'r, Vi 1;',i •- 

	

20, 	Noett D 
21. • - 	

Prcmr.nd7 	Trupiti 	Ra ipur 
Shukcla 

(M.P.) I2tP?, VRnm 

	

23. 	Rdhey Sh,-jyam 3t,Irttya

RL-j 
 

- 	 -- 	 - - - --- 	
4. 1 pur 

D 	 cotd..2/. 

19k  t I . . 

• 	
L 

4 



'. 	
.. 

-. 	d. 	 3. 	 4. 

/ 	 24. Chotrarn nhrtj 	sv1k.nag.r 	Jij.ur 
7 	25. fltn%4rj L.1 	 to.2.utt - 	AvwArl L 	 26. ns t.Crvinv arl 	 .1wr NInes 	no.1, Udipur 

2. Anhcjk vumr br— No,thaok 	 ctntt. 
29. 	ishr 	ib. 2. Tew. 	011 Cntt .\Uahb4 

I'rttt Sbrcn 	 5r nrh 
Jpr&h Tlrpnthi Uneo 	 t3o.2,Chakerl 3Cinpur 
A.K. Cowtrti 	bc_GUwhjtj 	Cfl\T 1c)uow 

32.uros 	 Nø1,Ij 	 purITI 
33 • 	Sr1vstv 	 'br)i11y 
34. flinhirn rolyiil 	 Unnab  

• 	35, t%. Rtmm 	 J1hU C? r1Upur 
3e Radhnamleri ss 

37. 'r.?ri Krihnt Il'Fthr 	flItr 	Ni'.1. (y' 
30•')•prn.J  

/ 	 - 	- 	•..•.... 	 - 

'ir '.'r - 
* 	'.:,:r 	•- 	. 	. 	 r)t•.. 	• - 
• 	 '-. : 	-.r 

04 

-.'. 	 -- 	

•- 	 -, - 	 -' 	 - 

kn' 	't .r 	 • 
r, 
	 r k- 

1 4. • 	 ;t :z • y 

4 



/ 	 - 
/  The tocher cocerod. 

 ThePrincipal of the Kendriya Vdy1ya from 	worc the teacher 	has been transferred. 	In case ho/cho receives any lfltjnatjoa from his cows 	rt to tho_ effect that 
	the 	ispla 	teac or 	is 	e thor a fea1e 	ói- 	hsicaj1y 

the teacher of his 	vldyalaya 	should 	be 	d.ferro till further ordors. KVS 	Hqrs./.c• 	offices should be kept aI nforrued for further orders. 	hence, the teacher may be relj.v.d aft.rio days from 	the date of receipt of the order provided no 	ti.natcn has been 
frOft the other vidy4laya. 

 The 	Prtr.ctpai 	of 	the K&ndriy& Vidy*.Laya to where the teacher has been transferred 	for 	inforrat1on and noce3s3ry acUon. 	- 

 The Assiitant Coerissjoner, Xeadrjya Vdya1aya Sangathan, All Regional Off icos/A.:O. 
 The 	Gonora. 	S•creta1.s 	of 	recognised 	Service Aesocjatjcr.s ofK.V.S. 

 Q.S.D. 	(fi?.fl) 

 O.S.D. 	(Dot.) 	. 

 Al! 	Deputy 	Co 1ntssc:,rs/Ag;jst,ant Conis..cr.rr.' r.Adrr.Offcors/ 	Ajt 	Offc.ra 	and 	£ucatio: Ofticqirs of 

 L.A. 	to the Ccjssjoner, X.V.S. 

 Copy to tile  
it. 'ur4 FUA/ 	atr. Pomij. 

(Dr. 	£. 	PRA3HXI(AR) 
1WCATION .OFYICER 

'I 

0 •  
Rnrn 	3hk!.  
flrIhvy h 	 r t: 	 r 	' nCy 

L) 
.., 

S 



T 

I The'Comfl2js8joner 	 - / 	
D. .Prasad , 	•KendrLa. Vidyalaya SangatI.ia 	 .. • 	 tt • 	
I/C  l8, Principal, IflstjtLrtLofl dUea, 	

•. I 
aLedeet Sthgti Marg,. 	

iJ27 dtd. 
(Aracba Pradesh) New.De1L....4 16. 	 - 	.. - 

2 

1 

.t 

/ 
.Ubiect;.. 	Prayer for CanceLlat ion toftTransfer' Ap.ltcat Ln 

Linde r Ref .N.. F.24/K0/9900/17 dtd.23,2 .2x. 

R/Sir, 

I Liave honour to Lnfor your goodsef tim 1- , 1IIt 	.1 

foliqwtng points ,f or your kthdconsjratjon and nacesry 

actjon. 

ri1at ,i UaVe appned for my ,,transfe,4,,.to tim clintro  
place L.u., at Varanaj ndr Region Gode i7Stat3n.code. 

. 	•.3j 
423 and K.V.Code 765 and 767 rspactjvely unr Sthject Cd 

12.sM I was expecting my transfer duzjn Sur Vacatjri 1  
2000;6hxt tLll date the same has not been Iate.rjaIjzed. 

ZA 

2. 	That now rriy datiter naejy tIss Leenaksbj Pr3d, 

is a student of U.A. Part LI of T.D.C. 
Son... 

a n d n 4eon-narly Master Mzpa m Kizar 

Class. X of Ic.V.Narangj. and ny btb the 

suffered heavy educatjor loss in past 

to K.V.KjniLn,for more than nine contbs 

under Gauliatl Uiiversity 

Singb ,is a stut of 

children have alredy 

J,a to my dputation 

in Arwiathai Praesb 

even witbout rry prior consent etc. 

3. 	- TLit, it is tti€ c1Lx period 	rziz dcatcn 
yuLdnce to U2 L.rti to i 011dccn  for buL1ng up 'LbCLr  
future career. 

Contd/_ 



- 

Therefore, in view of the above circumstance5 and 
/ 	fàctjyour goodself, would be pleased to consider the instant 

f 	application and would also be pleased to cancel rw transfer 
• 	 . 

àp'pltcation imder reference No.F. 2_4/xvNJ99...200cJ/1127 dtd. 
...'-. 	 I4.• 	 - 

J'.2.23CLñ the mid of the session . 

Further, it is also prayed that I should not he 
I.. 	'#dL'tubed till the cotrçletLon of edication of myafárosatd 

.cbildran. 	' 

-  
Enclos ure:

- 
 

j 	i. The copy 1of the, 	 - 

I 	
'Transfer Applicution. 	 - 

Yours f Lthfully, 

fl 	L,. 	 - 
1/C Principal, 

/ 	• 	L *t., i 	 • -. 	- .• 	
z ' li 

$ 	 K.V.KIM[N, 

(Arunachal Pradzsb). 

$j 	
.-; 	p_ 	•••' 	•- 	 4 	

9 4 

4 	 • 9 	4••• 	 I  

t,tzjn 	• 	 - 

10  
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/ 
IN THE CENThAL ADMINIST 	 UNAL GUWAHATI BENd-I 

AT GJAHATI 

ORIGINAL APPLICATION NO.431/2000 

DoOdh Nath prasad 

• ..applicaflt 

-vs- 

Union of India & ors 

Respondents 

The Respondent Nos.2,3,4 and 5 

above named beg to file th66 written 

statement as follows :' 

That all the avermeflts. and.. submissions made in 

the Original app1ication(herGiflaft referred to in short 

as the application) are denied by the answering Respondents 

save and except what has been specifically admitted herein 

and what appears from the record of the case. 

That with regard to statements made in paragraph 

4,1,4.2,4.3,4.4 and 4.5 of the application the answering 

Respondents have no comments as they are matters of record. 

That with regard to statements made in paragraph 

.4.6 e of the application the answering respondents beg 

to state that point 15 in transfer applicatiOn shows 

that mentioning of the vidyalaya is applicable only 

for transfer at the same station. But in case of intra, 

and inter-regional trãnsfers,ChOiCe must be given for 

station and not for vidyalayas . Hence the applicant 

was given only his place of choice Varanasi. The General 

ond1tiOfl says that "A single cancellation of transfer is -. 

enougb to up set the schedule/Chain and hamper the 

contd. .2 
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the prospEct of a group of needy persons getting transfer 

So can ellation of request owing to change in circumstances 

should be made within ten days of publication of priority 

list in the FAX  No. of H Q is 011-6514i . Transfer once 

effected will not be cancelled. The publication of priority 

list has been made as per circular and the applicant has 

not represented for the cancellation within the stipulated 

time. 	 - 

, 	That with regard to statements made in paragraph 

4.7 of the application the answering Respondents beg to 

state that the transfers are effected as per the circular 
- 

dated 30,12.99 vide letter No,F1 r 1/2000_1KVS(Estt_III) but 

not as per the old circular dated 26.5.99 which was misquoted 

by the applicant. On orgariisational reasons the transfer 

can be done after 31st August as per the clause 6(1)in the 
_- - 

transfer guidelines. 

That with regard to statements made In paragraph 

4.8 of the application the answering Respondents beg to 

state that the applicant has been paid j)A  for the initial 

six months as per rules. As per G 10(2)114,if a temporary 

transfer originally made for a period of 180 days or less is 

later extended beyond 180 days,the TA already drawn shall be 

adjusted in the transfer Th a 	.utD.A. is admissible 

upto the date Of issue of the revised order hence he is 

not entitled for IDA after six mont 
	 transfer, 

Further the applicant had gone to New Delhi to 

appear in the selection for Principal's post on his own 

interest and it is not lOTS' S  official duty . Hence he is 
-. 

contd1..3 
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is not entitled for D.A. during his personal works for 

• 

	

	days away from Kimin. Salary will be paid as per his 

eligibility and as per rules. 

That with regard to statements made in paragraph 

49 of the application the answering Responder1s haveno 

comments as they are matters of records. 

That with regard to statements made in paragraph 

4.10 of the application the answering Respondents beg to 

state that in transfer involving intra and inter regional 

transfer choi)ce must be indicated for station and not for Vidy 

Vidyalaya as stated in point 15 of Transfer application. 

Therefore, the applicant was given his choice place Varanasi. 

But unfortunately the applicant byprejecting_the names of sch- __ - 

ools at Varanasi is trying to mislead the Hon'ble Tribuhal. 
- - - -- ----. 

• 	 81 	 That with regard to statements made in paragraph 

4,11 of the appication the answering Respondent begs to state 

that the representation of the applicant dated 6.11.2000 is ald 

null and void since it should have been made_within ten 

day of publication of priority list in the FAX No of HQ as 

stated in paragraph 3 above. Hence tranfer once effected 

S 	will not be cancelled. 

9 1 	That withregard to statements made in paragraph 

4.12 of the application the answering Respondents beg to 

state that the transfer order has been issued by the approval 

of the competent authority and signed by the Deputy Commi-

ssioner (Fin) dated 30.11.2000. The apilicant vøT' Intel?!-

gently did not submit the preper photocopy of the transfer 

order with the sign of the Deputy commissioner but instead 

submitted another letter attached with the transfer order 

where the forwarding copy was signed by the Education 

H 	 contd... 



Officer Dr E Prabhakar. 

100 	That with regard to statements made in paragraph 

4.13 of the application the answering respondentshave no 

comment, as these are matters of records. 

//4 1. 	That with regard to statements made in paragraph 

4.14 of the application the answering Respondents beg to 

state that for the period from 30.10.99 to 18.11.99 and 

4.1.2000 to 15.1.2000 the_applicant has not apDlied for 

any aa& kind of leavd and the Hon'ble Tribunal has not 

passed any order regarding salary though the mater was 

submitted twice earlier by the apl _ 

126 	That with regard to statements made in paragraph 

4.15 of the application the answering Respondents beg to state 
ol 

that the applicant is transferred to another_Kendriya Vidyalaya 

co where his son can continue his studies,without any 

difficulties which is the basic principle of KVS OrganisatLri. 

The paeit can go on transfer at any time without effecting 

the studies of their wards • The applicant has been given his 

\ choice place 'Varanasi"and to he has not withdrawn his appli-

cation in stipulated time. 

That with regard to statements made in paragraph 

4.16 and 4.17 of the application the answering respondents 

have no comments as they are matters of record. 

That the respondents beg to submit that the present 

applicantion was not filed bonafide before the Hon 1 ble Tribunal 

and in the facts and circumstances stated in the forgoing 

• 

	

	paragraphs it is respectfully prayed that the Hon'ble Tribunal 

may be pleased to dismiss the application with costs* 

contd.. verification 
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_vERIFCTION_ 

I, Shri D.K.Saini, aged about 51 years, son of Sri 

L'.Saini,presently working as the Assistant Commissioner, 

Guwahati RegOfl,dO hereby verify that the statements 

made In paragraphs --y 	 are true to my 

personal knowledge those made in paragraphs '1\\ 

are based on records and ' nothing material has been concealed 

therefrom. 

place: Guwahati. 	 . 

Date : 7'2 701 	 / 

DEilONENT 	/2t 
/ 
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BEFORE THE yE iRIBUNAL 

O.A.

wit  

 NO. 431/2000 

BETWEEN 

Shr i Doodh Nath Prasad 
	

Appi i cant 

Vs - 

Union of India 
	 Resçondents. 

REJOINDER 

That all the averments and submissions made in the 

affidavit (written statement) filed by the respondents NO.s 2, 3 

4, and S in connection with OA No 431/2000 are denied by the 

answering deponent save and except that has been specifically 

admitted herein and that appears from the record of the cased 

That the averments made by the answering respondents in 

para 3 of the said affidavit is totally false and misleading and 

as such the same is hereby den ied 	In this connect ion the 

dependent becis to state that point 15 in transfer application 

shc'ws the reiationship of the patient with the appi icant and it 

is not meant for maintaining if the Vid.yalaya for transfer at the 

same station as alleged by the answering respondents. Moreover, 

the deponent has been serving since last 16 years at the hardest 

stations like Andacnan & Niccibar :(sland, Assam and Arunachal 

Pradesh etc and it was the bounder duty of the respondents to 

transfer the deponent at his choice Vidyaiaya not at a choice 

station as allecied ]t is also wc'rth mentioning here that the 

counterpart of the deponent is from the same Vidyalaya and as 

since the said cancellation of the transfer does not hamper 

interests of any one and it is also learnt that the said 

counterpart namely Mr. D.S. Tripathi has also expressed his 

desire to go ha':k to his old parent stat ion in Varanasi who was 



ilowed to Join in KV Narerigi on 19.12.20 even after the 

uspension of the transfer order dated 3:11.2 	by the Hon'hie 

ribunal vide order dated 8.12.2000. Further the 	deponent 

espectfully stated that he has withdrawn his option vide his 

epresentation dated 6.11.20 before the publication of the said 

ransfer order dated 3.11.20 and as such the question of 

r ior ity list, Fax No. and stipulated time does not arise at all 

lore so, if the transfer application is not in order it ought to 

save been summarily re.jected. 

3. 	That the averments made by the answering respondents in 

para 4 is partially ':orrect in ':onnection with the circular dated 

30.12.99 but it is not correct that the old circular dated 

•26.5.99 is mis quoted by the applicant. The guidelines regarding 

the transfer mentioned. in para 7 of the circular dated 26.5.99 

and in para 6 of the circular dated 30.12.99 are the same. It is 

also pertinent to mention herein that the said transfer does not 

come under the purview of the transfer guidelines mentioned in 

clause 6(1), which runs as •follc'ws 

As far as possible, the annual transfer may be made during 

summer vacations. However no transfers, except those on the 

fol lowing grounds shall be made after 31st August. 

c:i) Organisation reasons, administrative grounds and 	cases 

covered by para 5. 

<ii : Transfers on account of death of spouse or serious ill ness 

when it is not practicable to defer the transfer till next year 

without causing serious danger to the life of the teacher, 

his/her spouse and son/daughter. 

(iii) Mutual transfer as provided in para 12. 

4, That the averments made in para S of the said affidavit is 

also not correct and therefore the same is hereby denied. In this 
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connection, the deponent begs to state that the appli*:ant was 

rc't temporarily transferred rather it was the case of the, 

ordinary deputation for a pericid of si'; months only that too of 

tigher responsibility to act as principal i/c. in K.V. Kimin (AP) 

and as such the depc'nent deserves either D.A. or the salary along 

ith other allowances attached to the said post, since it was a 

: promotion (Ad-hoc )  

Further the deponent also deserves D.A. etc for the period: 

Pf his stay in New Delhi in view of his appearance in the 
selection for principal's post as because he was a departmental 

mpioyee. Therefore the stoppage of D.A. salary etc. of the 

Øe ponent by the respondents are totally illegal, malafide and 

rbi trary and it speaks about discriminatory act ions of the 

respondents. 

That with regard to the statement made in para 6 and 7 of 

the Written Statement the appi i cant denies the correctness of the 

same and reiterates and reaffirms the statements made above as 

well as in the O.A.  

That the averments made by the respondents in para B of the 

affidavit is also haseless False and misleading and hence hereby 

lenied. In this connect ion the dejonent beqs to state that his 

applicatlon dated 6.11.20 regarding withdrawal of option is 

not null and void as because the same was filed before the 

publication of the instant transfer order dated 30.11.2000. 

'Moreover, the respondents have neither sent the pricirity list of 

the dependent nor communicated any Fax No. of H.Q.as alleged and 

more so the counterpart has no objection to go to his parent 

department. 

7. 	That the averments made by the respondents in para 9 of the 

affidavit is also not correct In this connect ic'n the deponent 
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gs to state that the copy of the said transfer order dated 

.11.2000 was already qiven by the respondent NO. 3 to the 

pendent and moreover, the Deputy Commissioner (Finance) is not 

te competent authority to issue the transfer order rather it is 

tter of administrative and Dr. E. Prabhakar, Education Officer 

no way connected with the transfer mater but his signature is 

tiere 

That the averments made in para 11 of the affidavit by the 

•rk?spondents is also not correct in this connect ion the deponent 

begs to state that Just after retiring for transfer on  

eputat ion, he filed a representation on 6.11.2000 to the 

espondent 	No. 3 for cancel lat ion of the deputation 	and 

!hereafter vi de letter dated 4 Ii 99 appi ied to respondent NO 	5 

al ic'w him to join in K.V. Narengi till the disposal of the 

i1epresentation but curiously enough it was not considered. 

1hereafter, on being aggrieved by the impugned order dated 

9.99 the applicant approached to Hon 1  ble Tribunal, Gauhati by 

GA Mc'. 370/99 and the Hon'ble Tribunal allowed the applicant to 

tay in K.V. Narengi till 3.1.2000 vide its order dated 10.11.39. 

ilcmre so, vide an order dated 10.1.2000, the Hon'b.le Tribunal also 

leased to deceit the applicant to carry out the order within one 

r
eek and consequently he complied the order and as such the 

quest ion of applying for regular leave does not arise at all 

That the averment made by the respondents in para 12 of the 

is partially correct regarding son. In this connection ?  

Tthe deponent begs to state that the respondents have very 

A ntelligently concealed the case of the applicant's daughter wli':' 

US a student of B.A. Part-I of Cotton College under Guwahati 

IJniversi ty. It is pert i nent to mention here that student can 

not shift from one University to another University during the 

4 
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cuse of any degree like B.., B.Sc B.Com , t1.A., M.Sc etc. and 

s luch the said transfe 

ppiicants daughter and 

ppl i cant (deponent ) has 

ti ulated time before 

rcjer dated 30,112000. 

r will cause an 

therefore under 

withdrawnis tr 

the issuance of 

irreparable loss to the 

ccimpe]. led situation the 

nsfer application within 

the impuqned transfer 

All 	That the deponent begs to submit that the present 

f fjldavit of the respondent was not filed bonafide before the 
" Ible Tribunal and in the facts and circumstances stated above 

in the forecioi nq paragraphs , it is respect ful ly prayed that the 

1o'bie Tribunal may be pleased to allow the OA with cc'sts. 

5 
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VERIFIf:ATION 

I, Doodh Nath Prasad, 8/ci Late Sar.jo Prasad, aged about 

and resident of K.V.Nareni Campus do hereby solemnly 

afrirrn 	and 	verify 	that 	the 	statements 	made 	in 	the 

are true to my knowledge and those made in 

and matters of records which I believed 

to1 be true and rest are my humble submission before the Hon'ble 

rhunal and that I have not suppressed any material facts 

And I sign this verification on this the Q111k,day of 
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